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[Shri Morarji R. Desai] and he himself
admitted that when I speak he goes away, but
now I am happy that I have excited some feel-
ing in him that he has come into hear me, and
I think this is a very pleasant thing that this
debate has done, particularly good.

SHRI BHUPESH GUPTA: If you are
provoking me to go away, I shall do so.

SHRI MORARIJI R. DESAL I only hope
that the shock from which my hon. friend
suffers just now will last for ever.

THE DEPUTY CHAIRMAN : The House
stands adjourned till 2 p.M.

The House then adjourned for
lunch at ten minutes past one of the
clock.

The House reassembled after lunch at two
of the clock, The VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) in the Chair.

THE APPROPRIATION (VOTE ON
ACCOUNT) BILL, 1968

THE APPROPRIATION BILL, 1968

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): Sir, I beg to
move:

"That the Bill to provide for the
withdrawal of certain sums from and out of
the Consolidated Fund of India for the
services of a part of the financial year 1968-
69, as passed by the Lok Sabha, be taken
into consideration."

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): You can move the other Bill
also and speak on that also.

SHRI JAGANNATH PAHADIA: With
your permission, Sir, I beg to move:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1967-
68, as passed by the Lok Sabha, be taken
into consideration."

SABHA]

Appropriation
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Sir, this Appropriation (Vote on Account)
Bill, 1968 arises out of a sum of Rs. 736.85
crores voted by the Lok Sabha on the 14th
March, 1968, in accordance with the
provisions of article 116 of the Constitution
and Rs. 2,203.90 crores in respect of ex-
penditure "Charged" on the Consolidated Fund
of India as shown in the 'Vote on Account'
Statement which has already been circulated to
hon. Members. As the House is aware, it is
usual to seek approval of Parliament for two
months' supply pending the completion of the
procedure for the Voting of the Demands for
Grants for the whole year and the passing of
the connected Appropriation Bill. The
provision indicated in the Appropriation Bill
broadly represents one-sixth of the whole
year's gross requirements as provided for in
the Demands for Grants except in a few cases
where the expenditure is not uniformly spread
over the year and larger provision is required
to meet the likely payments during the months
of April and May. The items where larger
provision is required have been detailed along
with the explanations for the additional
requirements in the Introductory Note to the
Statement of "Vote on Account". However, |
shall mention only the requirement under
Repayment of Debt because a larger amount is
involved.
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Repayment of Debt relates to "Discharge of
Treasury Bills". These Bills are issued in
favour of State Governments, Banks and other
parties as short term borrowings by Govern-
ment and in the form of ad hoes in favour of
the Reserve Bank of India for augmenting
Government's cash balance from time to time.
These bills have a maturity of 91 days and
unless discharged on maturity are notional ly
shown as repaid and simultaneously re-
invested. An "On Account" provision of Rs.
1,750 crores has been sought for discharge of
Treasury Bills issued in the months of
January-February, 1968. The balance of Rs.
158 crores is for discharge of 3| per cent
National Plan Bonds (Fifth Series) 1968,
maturing on 12th May, 1968 and for expired
rupee loans included Five Year Interest-free
Prize Bonds.
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With your permission, Sir, I will speak on
the Supplementary Demands Bill also. Sir,
this Bill arises out of the Supplementary
Demands of Rs. 270.35 crores voted by the
Lok Sabha on the 18th March, 1968 and the
expenditure of Rs. 54.67 crores charged on
the Consolidated Fund of India as detailed
in the Supplementary Demands Statement
laid before the House on the 27th
February, 1968. The net outgo arising out of
this batch of Supplementary Demands
would be only Rs. 178.02 crores. As
detailed explanations have already been
given in the Supplementary Demands State-
ment, I would confine myself to a few
introductory remarks on some of the major
items for which additional provision is
required.

A Supplementary provision of Rs. 130
crores is required under the Demand 'Loans
and Advances'. The additional demand
includes Rs. 50 crores for ways and means
assistance to certain State Governments. An j
additional provision of Rs. 18.90 crores is

required for providing additional credit
facilities to the U.S.S.R, certain East
European countries and the U.AR. in

pursuance of the trade agreements executed
with them. A provision of Rs. 42.15 crores is
required to meet the increased loan re-
quirements of certain  public  sector
undertakings of which the major items are:

Rs. 11 crores for Hindustan Steel
Limited due to less turnover in sales
consequent on general recession in
market and resultant shortfall in internal
resources,

Rs. 10 crores for the Food Corporation
on account of larger procurement
operations following a bumper kharif
crop and

Rs. 7.20 crores and Rs. 7.22 crores for
Neyveli Lignite Corporation and Bharat
Heavy Electricals Limited respectively,
on account of accelerated supply of
machinery and equipment from the
U.S.SR.

The House will appreciate that public
sector undertakings consist mostly of plants
which have long gestation periods. They are
capital intensive and it takes time for them
to show
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results. Large investments have, therefore to
be made in the initial stages. Consequent on
the shortfall in the revenues of the P. & T.
Department a loan of Rs. 18.95 crores is also
required to be advanced to the P. & T.
Revenue Reserve Fund to enable the P. & T.
Department to clear the dividend liability to
General Revenues, for the current year and
the arrears in respect of the last two years as
also to partly cover their deficit in the current
year.

On the capital side, an additional provision
of Rs. 86.45 crores is required to meet the
increased estimated cost of purchase of
additional quantities of foodgrains and freight
thereon. Rs. 8.18 crores are required for
capital grants to States for National Water
Supply and Sanitation Schemes and the
construction of roads, Rs. 5.49 crores for
construction of National Highways and
Border Roads and Rs. 3.73 crores for invest-
ment in Madras Fertilisers and Fertiliser
Corporation. I am sure, the House will not
grudge the additional provisions required for
these essential items.

On the Revenue side, an additional
provision of Rs. 33.52 crores has teen
necessitated by payment of increased
dearness allowance and other allowances to
employees in the Civil, Posts & Telegraphs
and Defence Departments. Rs. 19.45 crores
are required for payrjent of Grants-in-aid to
State and Union Territory Governments for
their educational schemes and for scarcity
relief and Rs. 8.65 crores for increased
provision for Central Reserve Police and
Border Security Force.

Sir, I move the two Bills.
The questions were proposed.

SHRI S. S. MARISWAMY (Madras): Mr.
Vice-Chairman, I need not dwell on the
subjects that have already been dealt with by
my leader and another hon. Member on this
side and also by various other hon. Members.
But this morning when I heard the Finance
Minister's reply to the various points raised in
the debate. I must confess I felt that he has
left the entire debate high and dry. It was
not at all satisfactory.
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He gave a picture as if milk and honey were
Mowing in this country. When he started
saying that we had exceeded the food target
from 81 million tonnes to 92 million tonnes I
was wondering whether we are living in India,
or whether we are living in America or some
other country. Where is food available in
plenty here? If you go to the countryside we
find still half-starved people roaming about
the streets. There are many villages in Madras
as well as in other States also and even in U.P.
where people do not have even a morsel of
food but somehow or other they are carrying
on but our Finance Minister was painting a
rosy picture and saying that this Government
had done a great deal and there was absolutely
no starvation in the country. Even today there
are starvation deaths but unfortunately it is not
well publicised in the papers. If a man dies in
a small hamlet because of starvation nobody
knows that he has died of starvation; nor do
the people around him have any sense of news
value. They do not communicate it. So it goes
on like that everywhere and the picture that
the Finance Minister has drawn is deluding. |
have no axe to grind if he wants to delude
himself, his party and his Government.

I have an important matter to mention here.
Some time tack I tried with all my efforts to
raise an important question in this House.
There is one Defence Institute of Physiology
and Allied Sciences in Madras. It is
functioning there from 1962 onwards. Now
after Sardar Swaran Singh has assumed the
office of Defence Minister there is a" move to
transfer it from Madras to Chandigarh. I do
not know what he owes to Chandigarh for
which he must transfer that Defence Institute
to Chandigarh but the reasons given are really
perplexing. An hon. Member raised this
question in this House. Unfortunately I was
not present when the reply was given but I
went through the records and the reason given
is as follows:

"After the Chinese attack, it was
necessary to reorient the main vities of the
Defence Institute of

[ RAJYA

SABHA ] Appropriation 5748

Bill, 1968

Physiology and Allied Sciences to high
altitude problems. The location of the
Institute in Madras gave rise to serious
impediment in the expeditious conduct of
investigations in this field. A committee
was set up to look into this matter. The
report submitted by this Committee is under
consideration of the Government."

This was the reply given by him but already
attempts are there to move it from Madras to
Chandigarh. May [ therefore ask the
Government to throw some light on this?
When did this Chinese attack start actually?
Was it in 1962 or 1964? It started as early as
1955: the only thing is our Government did
not reveal it or disclose it to the general
public. It started as early as that and if you ask
my honest opinion I would say that it was one
of the main reasons for Panditji's premature
death. He placed so much reliance on the Chi-
nese and he actually believed in the Hindi-
Chini-Bhai-Bhai slogan and when they started
attacking, he was disillusioned, he was
heartbroken. That was the reason why he died
so early. So the Chinese attack started in 1955
itself but now Sardar Swaran Singh comes and
says that because there is Chinese activity on
the border they have to shift it from Madras to
Chandigarh. But the Institute was opened in
Madras in 1962, for which the Madras
Government gave 30 acres of land and also
other facilities. Immediately afterwards there
were rival claims from Delhi as well as
Chandigarh and other places but those claims
were rejected. But all of a sudden when Sardar
Swaran Singh becomes the Defence Minister
he finds out that Chandigarh is a suitable
place. For this he owes an explanation to this
House and I would request him through you to
give that explanation.

Another thing I want to bring to the notice
of this House is the serious situation that has
arisen in Coimbatore District: not only in
Coimbatore fcut all over Tamil Nad wherever
there are textile mills. The yarn bales do not
move from place to place and there is a glut in
the market as a result of which a number of
mills
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have closed down. I am least bothered about
the millowners but what worries me is that
more than 20.000 workers have been thrown
out of their jobs. Each worker will be
supporting not less than four to five persons in
his house and the total number of people
affected comes to about a lakh. If one lakh of
people suddenly lose their means of
livelihood, what will be the situation can be
imagined. If such a situation had arisen in
Ahmedabad or in other cities in other States
would the Government of India be so
apathetic about it? So many representations
have been made to the Government of India;
many telegrams, petitions and memoranda
have been sent and many people have met the
Finance Minister also but I understand no step
has been taken so far.

SHRI R. T. PARTHASARATHY (Madras):
What steps do you want the Government to
take?

SHRI S. S. MARISWAMY: They should
immediately buy the yarn, put it in some
godown and give these people financial help
as they have done in many other places. But
why should vou want to take up the case of the
Government of India? What is it that you are
going to derive from this Government of
India? When you come to Coimbatore District
or when you come to your own District,
Salem, you will see the condition prevailing
there. And furthermore what is the condition
of the handloom weavers of your own town?
If the yarn is not moving your own weavers
would be hit. If they are affected and if no
succour goes to them will they be as good
citizens as you are? What will be the law and
order position when over a lakh of people in
Coimbatore and other adjoining Districts are
laid off. Simply because there is a non-
Congress Government in Madras you are try-
ingto...

SHRI R. T. PARTHASARATHY: That is
an absolutely baseless charge because it is not
the duty of the Government to take over all the
sick mills at all times in any part of the

country.
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Parthasarathy, I do not expect any better reply
from you. I know what sort of reply you
would give but I must tell you all your replies
and your efforts to boost up this Government
will prove in vain in due course.

Sir, this is a very serious problem and this
problem must be tackled on an emergency
basis. 1 looked forward that the Finance
Minister would say something ah out it but he
has not said a word. All the time he was only
saying, we have done this, we have done that,
and then he indulged in some philosophical
epistles as if the entire House and the country
does not know about them. Everybody knows
all about it.

Now my friend there asked me what should
be done to relieve the pressure on the textile
mills. I will give one or two concrete
suggestions. Firstly steps for export should be
processed of about 10,000 bales out of future
production. Additional banking credits must be
provided to the extent of the full value of
goods pledged with the banks. The Handloom
Board should purchase and maintain buffer
stocks for local consumption. And the excise
duty on cotton yarn should be abolished so that
prices will become competitive. All possible
steps should be taken by the Government in
order to avert the close of mills. Otherwise
there is going to be very serious crisis in
Madras State and in Kerala also if they have
textile mills there and I believe they have. So
this is a very important problem and I want the
Finance Minister to take up this matter on an
emergency basis and do something concrete;
otherwise a law and order problem will be
created there. And then you will turn round
and say—because it is non-Congress
Government  there—that  the  Madras
Government is not able to maintain law and
order. There was a subtle attempt to paint such
a picture but to their dismay the situation is
good there and even the Minister of State for
Home Affairs, Mr. Shukla has said recently
that the situation there is far better than what
many people had tried to paint it. So this is a

very
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important issue and I request the Government
to do something in this regard.

SHRI BALACHANDRA MENON (Kerala):
Mr. Vice-Chairman, while speaking on the
Appropriation Bill, after hearing Mr. Morarji
Desai's speech, I would like to point out that
even the herculean effort, which he said he
was making to see that we did not slide down,
will not succeed. It is because the amount of
help that he is giving to the capitalist, the
amount of help that he is giving to the big
employers is so much that it will not be helpful
to any progress in our country. Of course, we
had a very difficult situation during the past
two years. Rains failed us. From last year
things have improved slightly, but we are
unable to make use of the opportunity.
Actually when food production has increased,
we could have at least taken 15 million tonnes
away and kept it as a reserve. We are unable to
do it. We still depend upon American PL-480.
T can very well understand that there was a
time when we needed it, but even today, when
we do not need it, why should you still insist
on the import of 3.5 million tonnes from
America? I do not understand it. That is be-
cause we dare not tap the surplus. Most of the
States are not even prepared to tell us what
they are producing. Some of the surplus States
try to point out to us that they do not have any
surplus. If this is allowed to go on I am afraid
the entire surplus will go to the black market.
The very people who are responsible for the
crisis will continue to see that prices go up.
They will hoard it and you will not be in a
position to give cheap grains to our people.
The result is that the inflation, which can be
fought because of increased production,
cannot be fought. The situation will continue
to be as before. Of course, production has
increased to 95 million tonnes. I am glad and
we can increase it much more. But will this
surplus help us? That is what I would like to
know. As Shri Morarji Desai has pointed out,
the increase in production is eaten up in the
village itself. The benefits that arise out of
increased
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production do not come out and help us in our
industrialisation. That is a fact. He has been
speaking about Japan. It is quite true. Japan
which is a small country has been able to
produce more and has been able to in-
dustrialise itself. It has been able to take out
the surplus population from the villages to the
towns. Industrialisation has taken place there,
whereas in our country industrialisation has
not come to that stage. Unless we are in a
position to remove the surplus population
from the villages and from agriculture, we will
not be able to find a way out of the present
crisis. This is exactly what is happening.

A new class is coming up in the villages. It
is the lumper bourgeoisic which is eating up
the entire surplus that we have in the villages.
Who are these people? They are the middle-
men, they are the so-called business men or
moneylender and hoarders. They are the
contractors. Of course, there are political
parties who would like to speak on their
behalf. If we had taken to State trading
seriously, if we had mopped up all the surplus
from the villages, we would not be forced to
depend on foreign countries again for our
food. Unfortunately, you do not have the
courage. The result is certain deficit States
suffer a good deal. Even now, with the surplus
that we are having, it is a pity that we are not
able to bring down the prices of foodgrains in
the various deficit States. I do not know why
you still fight shy of a national food budget. I
do not know whether the States have become
zamindaris to such an extent that most of them
refuse to give us information about their
surplus. If that is the position, we are only
helping the disintegration of our country. You
are only helping those forces which would try
to see that this country is not treated as one
nation. I would, therefore, request you to
seriously take it up in such a way that the
whole country is one on the question of food,
on the question of clothing and on the question
of industrialisation. On all these things
disparity exists.

Shri Morarji Desai was saying that he looks
at things in an objective
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manner and that is the method which he has
adopted and that he has no ideological bias. I
am afraid I do not agree with him. Actually
his attempt is only to boost up the very
exploiting sections in our country and this
would not in any way lead our country in the
democratic and socialistic path. He has not
succeeded and there is no such direction.
Yesterday Mr. Dharia has been pointing out
how our industrialisation suffers. It is because
the neo-colonisation that is there today
disorganises the very industry. Foreign capital
which comes here is not in the shape of
mere foreign capital. The spare parts we have
to take from them for running the industries. It
is only an expansion or projection of the
developed countries inside our own country
and nothing more. The result is most of our
industries suffer. Even the small industrialists
must have collaboration with others with the
result that from lipstick to baby food
everything now has got a collaboration
agreement. If only we had taken to the self-
help movement, which we had earlier, if only
we had followed the tradition of Mahatma
Gandhi, viz., we must stand on our legs for
our industrialisation and for our agriculture, if
only we had done it on a self-help basis, such
a thing would not have come to pass. Today
unfortunately that is not what is taking
place. I am afraid this attitude of leaving open
the entire doors for foreign capital and its
penetration, will not help us to get out of the
crisis we are in. Rains may come and rains
may go. We would be sliding .back and even
the attempts, which Mr. Morarji  Desai
makes, will not help us because there is no
sound economic foundation for the country
to come up.

I expected that some bold steps would be
taken. Instead of plastic surgery, an
operation was necessary. That is what we
require. On the question of agriculture, a
definite scheme will have to be worked out.
The villages will have to be made self-
reliant. Their surplus must be mopped up.
There is surolus. It is a fact that the rich,
middle-class peasant is able to have a
surplus, but we are unable to get it from him.
Today
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there is a possibility, if we turn our attention to
the countryside, if we rebuild the economy in
our countryside, if we have planning in our
countryside, that something can be done. The
surplus labour that you have got there can be
used for small industries, of course,
mechanised small industries. We can go the
way that  most of the other developed
countries have shown. That is our new path.
Certainly a country like India with one-sixth of
the world's population will have to
contribute something new to the political and
economic science of the world. Certainly a new
method will have to be found out by us, not
following America, not by following Russia,
not by following China.  There are other
methods. If we honestly try that, we can
succeed. We have been copying the West. We
have been copying the socialist countries in
all their methods. Something new can be done,
ifonly we are prepared to do it. Certainly
in the earlier period we had such an idea.
When we spoke of a plan, we spoke of the
heavy industries sector and of rebuilding
it. Slowly expanding it, by having our village
economy on a modern basis, we could have
built it up. Instead of that even the State sector
is now a handmaid of the private sector. I
would seriously say that at a time like this
when the entire capitalist world is shaking,
when even countries like West Germany are not
in a position to increase their production,
when they are sliding down, when American is
coming down, when Britain has not been able
to make any headway in its production, the old
capitalist methods will not take us anywhere. So
with a firmer grip, a bigger attack on the
monopolists, a powerful State sector, a bigger
cooperative sector, small industries on a
mechanised base, with no sort of sympathy
for the middlemen to bleed us, with food
ih our hands, with food trading by us, we will
be able to get out of the mire in which we are
in. But unfortunately such an attempt is not
made. Shri Morarji Desai still thinks that
after all the status QUO can be maintained.
India has to run if she has to remain in the
status quo.  She has to make a big
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to remain where she is. This is the position. Of
course it is not because of the population. It is
because of our failure to produce more, of our
failure to industrialise, of our failure to
improve our agriculture, nothing more than
that. I do not say that we should not spend for
our defence. Certainly we have to spend.
Japan had to spend a good deal for its defence,
but still it was able to come up. In spite of the
fact that it has very little raw material, still it
was able to cojne up. With all the raw
materials that we have with the possibility of
industrialisation much more than Japan,
twenty years have been wasted, and should we
continue to waste again? That is what [ want
to know. That is because we have no clear
perspective. That was lacking. Even now at
this late hour if all those who are really
interested in the country and its future,
whatever be our little political differences that
we have, if we are able to come up together
and work out things in such a way, there is
still a possible way out. But unfortunately as
Shri Morarji Desai has stated and that in a
joke, I take it as a big joke, certainly it was a
big joke at those who say: all those who differ
from me are my enemies. that is what all of us
feel, that is what he said, unfortunately that is
how we feel and act. From those narrow
political differences let us have the courage to
get out. Have we got the courage to say that
we give due respect to the peasant and the
worker, workers including technicians, also
including those also who use their brain, all
those people, but not the monopolists, not the
biggest landlords, not the lumper Bourgeoisie
which want to make use of the extra that we
have from our agricultural sector? If we set
ourselves against them, certainly a new set-up
can be built up.

The taxation benefits that you have given to
the big Bourgeios only helng to make our
condition much worse. The inflation that will
come up will make the situation much worse,
and the attack has been there on the worker
already. You have definitely made it clear that
dearness allowance will
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not be linked with the rising cost of living.
What does it show? That the poor man will
have to bear the burden, that the entire new
crisis will be thrust on him. Even the new
benefits, even the little breathing space that we
get, thanks to the improvement in agriculture,
even that will not benefit us because the bene-
fits will go to those very richer sections. Shri
Morarji Desai was saying that the rich was
becoming richer and the poor remained poor.
The gap has become wider. That is the
difference. That is how we decide. Whether the
man has become poor or poorer is decided
when you find out whether the rich has
become richer. If the rich has become richer
and the poor man stays where he is then his
conditions are much worse. With the present
unemployment that we have got among
engineers, with the present unemployment that
we have got among the technical people, we
can certainly rebuild our economy if we make
use of these surplus intellectuals. If we can
make use of them from the village, whether it
is construction, whether it is industry, whether
it is building—these people can be made use of
and we have got the talents. Those social
engineers or those politicians can very well
make use of these engineers and technicians
and together we can rebuild the economy of
our country if we are serious about it. As
Swami Vivekananda once said, if a few
thousand people are out there who are dedi-
cated, the face of the country can be changed.
Here we have got the people, we have got the
technicians, we have got the engineers. Why
not we make use of them, why not we rebuild
our economy from our villages, why not have
new industries, and thus come up? I would
therefore request you to see that the present
attitude is changed, that you have a bold policy
of industrialisation with our State sector
sounder, a bold policy which will be against
the monopolists, a bold policy which will take
up State trading on foodgrains, which will
nationalise banks, and in such a way if we
proceed there is quite a possibility of our
country coming up. but not by the method
which Shri Morarji Desai has pointed out.
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not the capitalist method, not the old method
which has teen discredited everywhere, which

MAR;

is finding it difficult to stand even in
developed countries.
SHRI K. CHANDRASEKHARAN

(Keraia): Mr. Vice-Chairman, appropriation is
claimed on the basis of a budget which is
hollow and blank so far as not only the
development of this country is concerned but
also from the point of view of taking the
country from the tight corner it has been in for
the past several years. Sir, the basic ills of this
nation remain untouched by the proposals con-
tained in this budget. It has been stated that in
the compelling circumstances in which the
nation finds itself today, we have got to resort
to deficit financing and more deficit financing.
It may be, Sir, that in the circumstances
prevailing in the country today for which the
Government and its errors in the past are
responsible deficit financing has got to be
resorted to, but with deficit financing go more
taxation proposals and fresh taxation proposals
and increased tax rates, both direct and
indirect, and the very purpose of deficit
financing, if I may say so, is defeated on ac-
count of the fact that there are these taxation
proposals. The very fact that more and more
taxes are proposed inevitably lead to a
situation in which there is a continuous and
continuing rise in the price of consumer goods
of essential articles for the common man. We
have seen this year and we have been seeing
every year in the past a rise in the prices of
consumer goods from about the month of
Decemter onwards. This rise has been on
account of the fact that every year in the
budget proposals there have been more
increased tax rates and fresh taxation pro-
posals, and with a view to exploiting the
benefit of the same the persons who are in
charge of selling the goods, the private market,
have found it very profitable to increase prices
and see that essential articles are not even
available in the market during the months of
December. February and March. This has
come to be almost as a static thing in this
country, and if at least the Finance
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Minister can assure in one or two years that
there will be no new taxes and no new tax
rates imposed on an enhanced basis, we will
be able to control the spiralling rise and
increase in the prices of consumer goods. The
rise in prices of consumer goods has led to
inflation and every year inflation has been, on
the increase. We have not been able to arrest
the rise in the prices of goods. We have not
been able to arrest the rise in inflation and that
has again resulted during the last two years in
a very wide range of effects including
industrial recession. The tad effects of
industrial recession have taken the country to a
very tight corner so far as industrialisation and
existing industries themselves are concerned.
This year there is a proposal for both direct
and indirect taxes, direct taxes to the tune of
about Rs. 10 crores more, and indirect taxes to
the tune of about Rs. 55 crores or more. May |
suggest to the Government that at least in the
coming year it should be possible to see that
there is no tax increase at all and no new
taxation at all? And I would suggest to the
Government with all the humility that I can
command that the time is up to see that more
non-tax revenue sources are exploited. Some
of the State Governments, particularly the
non-Congress Governments, if [ may say so,
have been able to see that nontax revenue
sources are exploited with advantage, and it is
necessary for the Central Government to see
whether these sources can be tapped to a
greater possible extent than increasing the
indirect and direct taxes.

It has been stated by the hon. Deputy Prime
Minister that there is no increase in the prices
of consumer goods. That is wrong statement.
There has been an all-round increase during
the last three months in the prices of consumer
goods. It may be, Sir. that on account of the
fairly good crop in some of the States in the
country, particularly the wheat crop, the prices
of foodgrains, not very generally but
particularly the price of wheat, might have
come down in the open market. That is not
going to be a permanent phase. There is
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no possibility of any decrease in the prices of
foodgrains, particularly that of wheat that has
been registered in the days past, becoming
anything like a permanent feature. And if that
is so, certainly the price of rationed wheat and
the price of rationed rice would have been
reduced. The hon. Deputy Prime Minister
admitted the fact that the prices of rationed
foodgrains have not been reduced. It is seen,
particularly during the last two or three
months, that the Central Government has
raised the prices of foodgrains; particularly, so
far as rice is concerned, a very big increase
has been registered and implemented in the
price of rice distributed by the Centre to the
States in the country. So far as the price of rice
in the South is concerned, the price was at 86
paise per kilogram. That price of 86 paise per
kilogram has been raised by the Central Gov-
ernment three months back to as large a figure
as 103 paise, which registers an increase of 17
paise per kilogram, which would mean that
some of the State Governments are compelled
to resort to more and more of deficit financing
and the State Governments are compelled to
resort to what is known as the subsidy scheme,
so far as the maintenance of the old rate of
rationed rice is concerned.

[RAJYA

The hon. Deputy Prime Minister again
stated, probably with a vengeance if I may say
s0, in the course of his arguments that we in
this country who have been eating herbs and
roots in 1946 have come to eating food grains
today. That, again, is a completely wrong
statement. A third of the nation, if [ may say
so, is still depending not on foodgrains, not on
cereals, but on herds and roots. Take for
example the position of my own State, Kerala.
In the State of Kerala, even now a third of
population of the State, if I may say so with
shame, is dependent upon tapioca, a root, for
the purpose of their existence, for their daily
life. Tapioca was a thing unheard of prior to
independence. It is a post-independence
commodity in my State. More and more of
this post-independence ~ commodity s
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being grown because of the fact that the rice
which was being sent to that area prior to
independence has been reduced very much in
quantity as year after year goes on and as the
population in that State increases.

Sir, it is necessary to state that the time has
come for a complete review and revision of
the financial provisions of the Constitution so
far as the allocation of finances by the Centre
to the States is concerned. It was stated by
certain hon. Members in the course of the
debate on the Budget yesterday that the States
cannot go abegging to the Centre for more and
more of their claims. There is no question of
begging so far as the States are concerned.
The taxes are collected from the States; the
taxes are collected from the States on account
of certain constitutional provisions and if
those constitutional provisions could be
changed and amended to suit the conditions,
to suit, what we have learnt by experience,
certain defects or omissions, if I may say so, a
more scientific allocation of the revenues as
between the States and the Centre would be
the result.

A lot is being heard today that in the field of
income-tax new being realised by the Centre
there is a proposal to include agricultural
income-tax also. I oppose that proposal on
more than one ground. Agricultural income
probably after sales-tax, is the most important
source of revenue so far as the States are
concerned. The income-tax law as
administered in respect of non-agricultural
income cannot be administered in respect of
agricultural income. It will lead to a lot of
hardship so far as agriculturists are concerned,
and if you impose more hardships on the
agriculturist in the country instead of
enhancing agricultural production, agricultural
production is likely to go down.

I may state, Sir, that it is also necessary for
us at this stage to study the effects of
devaluation. Devaluation was supported on
the basis that exports of commodities from
this country to the foreign countries would
grow and that this
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country would be able to earn a lot of foreign
exchange and would be able to export a lot
more of the finished goods. But what has
been the result? The result has been dismal;
the experience has been otherwise. Exports
have fallen down; earnings in foreign
currency on account of the devaluation have
come down proportionately, taking into
account the value of the rupee prior to
devaluation. It is necessary for the Govern-
ment, with an amount of courage, to study all
the phases of devaluation and if devaluation
has been disastrous so far as this nation is
concerned, to take up the matter with the
World Bank and, if necessary, at the United
Nations level and see with a firm hand and
with great courage, upholding the interests of
this country in the international world, in
monetary market, that the value of the rupee
that fell on account of devaluation is restored
to its original position.

Sir, we are having statements from our
honourable President in the course of the
Presidential Address that the Fourth Five
Year Plan is likely to be implemented from
1968-69. It was thought, when Shri Asoka
Mehta, a pronounced socialist, came to be in
charge of the Planning Commission as its
Deputy Chairman, that things would improve
and we would be having a better Plan. But it
has disillusioned not only the socialists of his
country, it has disillusioned probably the
Congress itself and the entire nation that
once that great man took charge of the affairs
of this Planning Commission, there was no
Plan at all thereafter. We are still today in
that stage. Another person has been put in
charge of the Planning Commission. But the
affairs are not improved. And so far as the
States are concerned, this is creating a lot of
difficulty and a lot of backlogs, if I may say
so, so far as the implementation of the Plan is
concerned. The States get the annual Plan
rather late, not for the purpose of their
Budget. At the time of the Budget they will
have to make some arithmetical calculations
and put something. The Plan allocations are
not finalised in time in consulta-
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tion with the Central Government and its
officers and the Planning Commission and its
officers. As a result, the States suffer, the
nation suffers and the entire Plan, if I may say
so, so far as it is being annually implemented
at present is in a very haphazard state and has
resulted in very bad effects so far as the actual
implementation is concerned.

The hon'ble Deputy Minister referred, Sir to
land reforms. It is a very welcome feature that
many States are implementing land reforms,
and the hon'ble Deputy Prime Minister was
pleased to refer to that aspect. But, again, Sir,
may [ ask the Central Government in what
way they are co-operating with the States and
associating  themselves with the im-
plementation of these land reforms? The most
important aspect of the implementation of land
reforms is the preparation of a proper record of
rights and new survey registers, and for this
purpose, in most of the States where large-
scale land reforms are being implemented,
take for example, the State of Kerala, a
completely new survey is necessary and the
amounts that are allotted in the Budget for the
purpose of survey are absolutely inadequate, if
I may say so, to meet the demands of the State
Government by way of grants and loans
applied for to the Central Government for the
purpose of implementing land reforms and for
the purpose of bringing the record of rights up
to date on the tasis of enquiries made by land
tribunals and the Board of Revenue.

I may also say, Sir, that so far as the
income-tax enactment is concerned some
modifications have been made in the Budget
proposals by way of simplified forms etc.
Here, again, it is time that we go into a whole
revision of the income-tax enactment. Most of
the provisions of the income-tax enactment
are unintelligible even to first class lawyers.
Most of the provisions oi the income-tax
enactment create a paradise for lawyers, if 1
may say so. Interpretations are given by the
Income-tax Department in one way, by the
High Courts in another way and by the
Supreme
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Court in a third way and this is because of the
way in which the income-tax enactment has
been drafted. A revision of the income-tax en-
actment is likely to produce better returns so
far as income-tax revenue is concerned. That
has got to be investigated.

Sir, so far as certain ceiling prices are
concerned, particularly on rubber, I have got to
state that some of the recommendations made
by the Tariff Commission in 1967 and the
haphazard way in which these limited
recommendations  themselves are being
implemented by the Central Government are
absolutely unfair so far as some of the States
are concerned. Here again, Kerala and, pro-
bably, Assam too might come in the picture. [
am particularly referring to rubber for the
purpose of fixing a fair price for rubber. The
Tariff Commission in 1967 went into these
aspects in a most arbitrary, unreasonable
manner, and the result is that the price of
rubber has been fixed at a very low figure of
Rs. 4,150 per metric tonne. But it is months
since in this House the hon'ble Minister of
Commerce declared that this figure will be
assured so far as the rubber planters are
concerned. There are a number of small
planters in rubber, and so far as they are
concerned, even the small price of Rs. 4,150
fixed months back by the Central Government
on the basis of the recommendation of the
Tariff Commission has not been implemented,
and even today the open market price of rubber
is hardly Rs. 3,500 or Rs. 3,600 per metric
tonne which is much below the rate fixed by
the Tariff Commission.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): You have taken twenty
minutes.

SHRI K. CHANDRASEKHARAN: 1 am
finishing. Steps have been suggested by the
Rubber Board for the purpose of assuring this
rate so far as rubber planters are concerned.
But absolutely no action has been taken on the
proposals made by the Rubber Board for the
purpose of maintaining and assuring this
price.

[RATYA
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A word, Sir, about the public sector

undertakings. The way in which some of these
public sector undertakings are being run
constitutes an insult to the public sector and a
disgrace to the nation, if I may say so. The
working of these public sector undertakings,
the losses that some of these major public
sector undertakings result in and the way in
which the managements of these public sector
undertakings deal with the labour create a
situation in which the common man is
compelled to believe that, after all, the private
sector in the country may be better than the
public sector. This is the way in which the
public sector is managed. Most of the public
sector undertakings are run at a loss on account
of the filthy way, if I may say so, in which
some of these managing directors are running
the show. The managing directors of some of
these public sector undertakings run the show
for themselves and their families and not for
the purpose of the public sector or the nation as
a whole.

Sir, I close with a statement and rather very
seriously that this Government has no right to
appropriate the amounts claimed, particularly
because of the very recent happenings in the
State of Punjab where the provisions of the
Constitution, particularly articles 178, 179 and
180, have been abused, if not prostituted. This
Government has no right to function. It is the
Central Government that is giving instruction.
Whatever the hon'ble Mr. Chavan might say,
that the Governor has issued the ordinance or
the Deputy Speaker has done this way ou that
way, the world knows, the nation knows that
the drama that was enacted in the Assembly of
Punjab was the drama enacted at the instance
of the Prime Minister and the hon'ble Home
Minister. It is a drama which brings the
Constitution to its twilight. It is a drama, Sir,
which Dr. Ambedkar in all his glories, when
presenting the Constitution to the Constituent
Assembly would never have thought of.

I remember, Sir, reading through the
debates, the hon'ble Dr. Ambed-kar while
commending the Draft
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Constitution, as amended, to the Constituent
Assembly for its final approval and
acceptance having said that this Constitution
is a great Constitution, that it would survive
and the country will be able to progress under
this Constitution, added that if this
Constitution fails it will not fail on account of
any inherent weaknesses in this Constitution,
but it will fail on account of the persons who
manage the affairs of this country. I, Sir,
would submit that even the hon'ble Dr.
Ambedkar, while speaking those words to the
Constituent Assembly, would never have
thought of the happenings in West Bengal, in
Bihar, in U.P. and in Haryana and, last tut not
the least, in the Punjab where the provisions of
the Constitution have been abused and
prostituted by the Congress Central
Government. Therefore, the Central
Government has no meaning or content and it
can never appropriate the amounts that it
claims to appropriate today.

3 P.M.

SHRI N. PATRA (Orissa): Mr. Vice-
Chairman, Sir, [ rise to support the
Appropriation demands. While doing so, 1
want to draw the attention of the House to a
situation arising on the Andhra—Orissa
border in the Koraput district. The Andhra
Government has occupied nine of the Orissa
villages. They are called the Kukia group of
villages. The revenue records show . . .

SHRI AKBAR ALI KHAN (Andhra
Pradesh): When did they occupy?

SHRIN. PATRA: Recently.

SHRI AKBAR ALI KHAN: What is the
date?

SHRI N. PATRA: After the boundary line
was drawn, they were occupied. I have asked
the Central Government, in a question, to
intervene in the matter. The Orissa Gov-
ernment and The Andhra Government are the
disputing parties in the matter. Therefore, I
want the Central Government to ask both the
Governments, at their Secretaries level or at
the ministerial level, to come to some
understanding. If they fail to
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come to some understanding, I would request
the Central Government to take up the matter
and get it solved through their good offices or
by appointment of an impartial tribunal. This
should be done immediately because the Left
Communists are very active on that Andhra—
Orissa border. I have drawn the attention of
the Government, through a call attention
notice, to the fact that the Left Communists
are very active in that area. So far it has not
been rejected. Therefore, I want the Central
Government to take prompt steps in the
matter. Otherwise, things will take an ugly
turn. Andhra is a big State. They are our big
brothers. But they have tried to grab some of
our territory. Our Chief Minister has also
written a letter in this connection. This
question has been defeated in the Orissa State
Assembly. The Andhra Assembly has also
perhaps discussed this matter. An hon.
Member from Srikakulam constituency raised
this question in the Andhra Assembly. We
expected a fair way of dealing with the matter
from the Andhra Government. But the Andhra
Chief Minister, Mr. Brahma-nanda Reddy,
said . ..

SHRI D. L. SEN GUPTA (West Bengal):
Congress Chief Minister.

SHRI N. PATRA: We are also
Congressmen. | am not accusing anybody. He
said "There is nothing to be done in the
matter. I am not going to consult with
anybody on this matter; it belongs to us."
They have now started appeasing the people
of the border villages, which they have
occupied by opening some elementary schools
and promising a primary health centre. They
have also set up a police station there. Things
are going too far. I want the Central
Government to intervene in the matter. The
Home Minister said in reply to my question
yesterday that it is being examined. But it
cannot be left at the examination stage. Both
the Chief Ministers should be called together
and this dispute should be amicably settled.
Otherwise, the Left Communists, who are
active there, will take this matter up and create
trouble. Thank you.
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SHRI A, P. CHATTERJEE

Bengal): Mr, Vice-Chairman, in talk-
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) ing on the Appropriation Bill, 1 will really
concentrate on two aspects of the measure
because there are so many misuses and
wastage of expenditure that really one does not
know on what to speak. I will take this op-
portunity to pinpoint the expenditure on two
aspects only—the expenditure on education,
not because Dr. Sen is here but because I really
wanted to speak on the wastage of |
expenditure that is generally done in the name
of education on certain ; Departments like
the National Coun-; cil of Educational Research
and Tra-' ining which is nothing but a  white
elephant and on which lakhs of rupees are
spent for nothing and for no product that it
produces.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Which institute?

SHRI A. P. CHATTERJEE: The National
Council of Educational R'e- search and
Training. [ am grateful to you*, for putting that
question. That only shows the nature of this
institution, the one that one never hears of but
still that institution is sought to be made up into
a kind of University and much of public fund is
wasted on it.

|t TAATTEm (39T 9
AT, a7 Afaa F41 fF 1 oEee
EE-a

{1 srwATy faw : aiE 2, anfaer,
7T whTHT )

SHRI A. P. CHATTERIJEE: Of course it is
here but not in this. When this Council was set
up, certain Departments were transferred to it
from the Ministry of Education and those
Departments were formidable in number but
then I might tell you that though the names
were formidable and it was stated that all
these Departments will be in the autonomous
charge of the Council, actually these
Departments have suffered a sea-change so to
say after they were transferred to the Council.
Look at the Departments which werp
transferred to the National Council of
Educational Research and
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Training. The Directorate of Exten.
sion Programmes for Secondary Edu-
cation, the Central Bureau o Text
Book Research, the Central Bureau of
Educational and Vaeational Guid-
ance, the National Ingtitute of Basic
Education, the All.India Institute of
Audio-visual Education and the
National Institute of Fundamental
Education,

[Tie Vice-CHAIRMAN  (Sugr AKDAR
Avr Kuawy in the Chazir.]

These hig names were rolled out
while the Council was set up and as
Indians we are often victims of chan-
ting of mantras and then these high-
sounding words were rolled out and
were repeated. Then naturally the
people of India began to think that
this iz an institution which would be
able to do something in the Jong run
but this Council was congtituted in
1961 and todavy we are in the year
of our Lord of 1968,

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): Lord? -

SHRI A P, CHATTERJEE: Ttisa
Christian year and thercfore, the
word Lord. This is 1968 and in seven
years the mountein has been in lah
our and the product has been the
proverbial mouse, Look at the Cen-
tral Bureau of Text-Book Research
that was transferred to this Couneil
and one of the bhooks that was prepar-
ed under its auspices is a photogra-
phic reproduction of an American
text-book on physies, The text-books
preduced by this Council—by a De.
partment called the DAC. is « vho-
tographic reproduction of an Ameri-
can texti-book. Further, text books
are often published from this Edu-
cational Research Institute—NCERT
—but then these lts again are
generally prepared by Panels of tea-
chers If T may put this question to
the Minister of Education—if thege

ks are to he made by a panel of
teachers, readers, lecturers and phi-
Tosonhers who are recruifed to the
NCERT, if it is o question of orena-
ratiom of text books hy a panel, that
could have heen dome bv the panel
even without setting up this white
elephant
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Again it is a depariment where i)
kinds ¢f strange things ha pen.
Square pegs are Put in round holes
and tound pegs are put i square
holes. I can give an instance also, that
there was g survey unit szet up, Do
You know who was appointed to the
Survey Department? hom  could
¥0u expect to be appointed? He would
e & person with knowledge of statis-
ties, econemics, ete, hut & reader who
has a Masters degree in Philosophy
was appointed for this survey work,

is is the position as far as the Co-
uncil is concerned, There was an ad-
vertisement for a Specialist in Com-
merce, There are M.As, in Commerce,
there are persons having educationa]
qualification in Commerce byt in-
stead of appointing  such peTsons,
merely an MA. in Econcmies was
appointed, There are alsa other vaga-
ries in such appointments, We have
heard of appointmentg being made in
this Department of persons whe were
rejected thrice and on the fourth
chance appointed in this Department.
It is perhaps because on the fourth
chance that he got, he could haye
E0me strings pulled and so be was ap.
Pointed. [ ecan give the Education
Minister an instance. A departmental
candidate was rejected twice and he
was admtted in the third chance
within a couple of months of the date
of his second Tejection, The pojnt is,
either the man must have been Very
auzlified even two months ago and
therefore the evaluation of his quali-
firation was not correct and that real.
v resulted in g Breat amount of lpgg
of money, energy, ete. or we eceriain.
Iv eannnt expect that  within twp
months of the second rejection he sud-
denly got extraordinary qualificg-
tions as if from heaven,

DR. TRIGUNA SEN: May T know
the name?

_SHRI A P. CHATTERJIER: 1 will
give the name to the Education
Ministor,

THE VICE-CHAIRMAN (SHRI

AKBAR ALT KHAN): Yo weite 10

the Edueation Minister and he will
lank into jt.

SHRT A P CHATTERJEE: T will
Zive the name. not here because the

Appropnation

. Minister can easily imagine that if 1
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speak about the name openly on the floor ofi
the House, that may not be proper for me. But
I am giving the general instances and I shall
corroborate them by giving the name because
as he has nobody to defend him here. I should
not mention the name on the floor of the
House but this is the position. Such things also
take place that one vacancy was advertised in
one of the units of the Council but when
recruitment was made, six persons were
recruited. Because there was an advertised
vacancy for one person, naturally only 10
persons offered themselves for appointment,
because they naturally thought there might not
be a great elbow-room. If from the very
beginning the Council had advertised for six
vacancies, then many more might have applied
and the Council would have had the
opportunity of choosing from a greater
number of qualified persons.

Now this is a position which requires
correction and which requires immediate
remedy, Mr. Vice-Chairman, Sir, in this
National Council of Educational Research and
Training. But these are questions of detail.
Really, Sir, this National Council of
Educational Research and Training was set up
in order that some fundamental research on
questions of education might be done. I wish
anyone of us goes to see the campus of this
N.CER.T. 1 will also invite the hon.
Education Minister to pay a visit if he has not
paid a visit so far. If he goes just at 5 O'Clock
in the evening, he will see all the officers, all
the Readers, all the Professors, all the
Lecturers wending their way to the cycle stand
or to the bus stand for the purpose of going
back home. Now that itself will show that there
is no research atmosphere in the campus. If,
for example, I am doing research, naturally I
cannot, well, every daY go away just at the
stroke of 5 O' Clock. That everyone goes away
at the stroke of 5 O'Clcck and that every one
goes also to the camps at the stroke of 10 O'
Clock in the morning, that shows it is just an
office; it, is not a research institution at all:
Again Sir. if after 5 O'Clock the hon.
Education Minister ever cares to visit the
Library, he will find the librarian lonesomely
waiting for one.
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such visitor to the library ana it even one

person is sitting there beyond 5 O'Clock, the
librarian would consider himself a little lucky.
Now this is the  position, this is the research
atmosphere. I am not blaming the Readers or
the Lecturers or the Professors who ~ may be
eking out their income there. Everyone has to
eke out his livelihood, Why should I blame a
particular person because he is getting a fat
salary,  whether a Reader or a Lecturer or a
Professor there? The point is not that. The
point ils this that, if you want research to be
conducted, you must create the proper
atmosphere for the research. I am pointing
out these things in order to show that the proper
atmosphere for research is not existing in this
National Council of Educational Research and
Training. And yet it has almost all the status
of a university, at least the status is conferred
on it. Mr. Vice-Chairman, Sir,-in the campus
they say that they will conduct fundamental
research in educational training. Has any
research in educational training been done so
far? I can tell you, Mr. Vice-Chairman, Sir, that
what they do is this, that they impart some
training and, well, the training can be
concentrated in a matter of few weeks, and
they impart that training at a hill station which
they go to during summer, then they drag it on
for several months so that the  salubrious cli-
mate of the hill station may be enjoyed by

interested  persons.  And what they impart
there is merely a Bachelor of Education
course, or a B.T. training: course, which is
given by any university. Now instead of

strengthening the  syllabus for the B.(Ed.) or
the B.T. in the different universities, why is this
fund being wasted and spent by  such training
courses, and what fundamental research has
been done in the direction of educational
training? Sir, there is a unit—big names are all
there; 1 al-ways forget—a unit; called
Science Talent Research ~ Unit, Now do you
know how it is done. Science talent is being
found—well. I am told—on the basis of one-
hour test, on the result of one-hour test. And
on the results of that one-hour test
scholarships are given for college studies on re-
search subjects. Now it could have
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[Shri A. P. Chatterjee.] been done, the
scholarships  could have been given on the
basis of the School Final Examination, or
any other examination. Now I know that this
N.C.E.R.T, is oriented too much to American
models. I understand that in America such
science talent is searched cut on the basis of
one-hour test. But we know what is happening
in the United States of America now-a-days.
Whatever fundamental research is now-a-
days carried on in the United States is general-
ly carried on by outsiders, by scientists from
Italy, scientists from India, scientists from
Germany, scientists from Britain, and so on.
They really carry on fundamental research in'
the United States, and the original inhabitants
of the United States of America, they
contribute very little to fundamental research
in the different universities of the United Sta-
tes. This is common knowledge. Even this
atomic energy research, etc., that also was
made possible in the United States because of
such a great and eminent scientist as  Fermi,
and he was an Italian. Now this is the model
which has been taken up by this National
Council of Educational Research and
Training. What more can we expect? But
even then, Mr. Vice-Chairman, Sir, even
where we could have imitated the Americans
a little profitably well, that also we have  not
done, because I can tell you here and
now that there was a Central Examination Unit
in existence in the National Council of
Educational Research and Training. Now
there was an objective-based programme,
and that was taken from the programme
enunciated by one Mr Bloom of Chicago
University, and that  objective-based
programme enunciated by Mr. Bloom of

Chicago University, well, might be of some
use—whatever the Americans do is not all
bad, at least that is not my case.

THE VICE-CHATRMAN (SHRI

AKBAR ALI KHAN): That is good.

SHRI A. P. CHATTERIJEE: That is not mv
case. Some may be good. Now this Bloom's
objective-based central examination
programme, well, this has not been followed
at all bv this National Council of Educational

1
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Research and  Training. And whal they do is
this that they merely, well, tell people how to
set papers. The Central Examination Unit
has now been transformed or converted by
this National Council of Educational Research
and Training into merely a paper-setting unit—
look at the dege-ration—where there was to be
fundamental research on the question of
examinations, because you know, Mr. Vice-
Chairman, Sir, that throughout the world there
is the problem posed by examinations, what
examinations are to be held, whether most of
the examinations are to be held, if those
examinations are to be held, on what basis are
the examinations to be held, how the papers
are to be set, etc. All these questions are' there.
It is a question of research and training. Now
Mr. Bloom also gave a kind of line, Mr. Bloom
of Chicago University, as far as this is
concerned. But that was not followed. What
they are doing is how to set papers. Now for
setting papers is such a unit as the Central
Examination Unit necessary? And what is
happening in this National Council of
Educational Research and Training, well, is
merely wastage, complete wastage, and 1 am
saying all these things because I am really
calling upon him, with great respect calling
upon the hon. Education Minister to look into
the matter a little, to go there, pay a visit there
and see what is happening. Often, even mere
physical sight, the sight of a thing will convey
a great many things to him, the things
happening there in this case. He will find that
sometimes silly things are done. Now look at
the Survey Unit, and that Survey Unit was set
up for the explicit purpose of conducting a
second educational survey in 1967. Now what
is done? That was an ad hoc unit altogether,
but still it is continuing, today, even though the
second educational survey of 1967  has
already been completed. Now this is how the
money is being spent on this National Council
of Educational Research and Training. Then.
Sir. every year, after every year, of their labour,
so-called labour, what do they produce? They
produce certain statistics. I have seen one of
their books on statistics, and often, every year
there is repetition of the same figures. And then
again,
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the figures which they give look at those
figures. Well, after all it is not a statistical
bureau, Mr. Vice-Chairman, Sir, after all we
wanted them to give some fundamental
guidelines upon the figures which they collect-
ed. But look at any of their compilations. They
give lots of figures no doubt, but then the lots
of figures could have been given by any mere
statistical bureau. Today there was a question
jn this House on the National Sample Survey
Scheme of the Statistical Institute. That is
being wound up now, so to say, because of the
Pandharkar Committee report. Now these
things could have been done by them. So you
make people unemployed in one department
and you, well, make another department,
which was not meant for it, do the job. And
they do the job in a very bad way too. As far
as the collection of figures and statistics is
concerned it could very well be done under the
National Sample Survey Scheme of the
Statistical Institute. But they are not being
allowed to do it, or rather they may not be
allowed to do it because of the report of this
Committee. Perhaps they will be retrenched.
What this National Council of Educational
Research and Training is doing is the same
thing as what the National Sample Survey
Scheme has been doing, namely the collection
of figures and statistics. Let them collect these
figures and statistics. I have no objection. But
then, was this National Council of Educational
Research ond Training set up for the purpose
of collecting figures and statistics only? And if
you look at their compilations you find that
there are no conclusions based on those
figures, not guide-lines based on those figures,
no guidance to teachers and professors based
on those figures. What then is the use?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Now you must finish.

SHRI A. P. CHATTERJEE: I am just
finishing, Sir, I have dealt with only one aspect
of the Appropriation Bill. Though I desired to
speak on other aspects I will not do so now. Mr.
Vice-Chairman, in view of your constant
ringing of the time bell. I L/P(D)75 ESS—G

[21 MAR. 1968]
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So much for the present and I hope I have at
least given some food for thought to the hon.
Education Minister.
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SHRI JAGANNATH PAHADIA: Mr. Vice-
Chairman, Sir, I do not want to take the time of
the House as almost all the points raised here have
been replied to by the Deputy Prime Minister this
morning and yesterday by me also. I would only
like to refer to some new points that have been
raised.

First of all, Mr. Mariswamy said that even
today there are starvation deaths but I do not
know from where he received this news. At least
so far as this Government knows there has been
no starvation death and if any starvation death has
been there it might have been in the non-Congress
Government States and definitely not in the States
where the Congress rules.

Secondly he referred to the Defence Institute
being transferred from Madras to Chandigarh. In
this regard I would like to say that in October
1962 after the Chinese attack it became necessary
to station large bodies of troops in high altitude
areas and the existing knowledge of high altitude
physiology was very
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meagre. The Defence Institute of Physiology
and Allied Sciences was called upon to
reorient its main activities to high altitude
problems of the army. The location of the
Institute in Madras however gave rise to
serious impediment in the conduct of
investigations in this field and the Army
medical authorities recommended that the
Institute be shifted to another location better
suited for the purpose, as the Chiefs of Staff
had commented that the present location of
the Institute at Madras was not suitable and a
Committee should be appointed to look into
it. Recently a Committee was appointed by
Government to go into it and it has submitted
its report which is under consideration. A
final decision has not yet been taken and
therefore to say that it is being transferred is
premature today.

The second point raised by Mr.
Mariswamy is regarding the textile industry.
Sir,  definitely there = has been some
shortfall in the production of the textile
industry and the position as it exists today is
not only in Madras State in Coimbatore Dis-
trict to which he has referred,  but there has
been some accumulation of yarn all over
India. This is not unprecedented though the
accumulation is somewhat higher than what
it was about 2 months back. It is due to
low-offtake of handloom. The situation
has already come to the notice of the
Government and efforts  are being made to
export the cloth to foreign -countries.
Therefore, Sir, the Government is quite
conscious of the problem and every efTort is
being made to see that the  workers who
are thrown out of jobs are employed as soon
as possible not only in Coimbatore District
in Madras  State but everywhere.

Then my friend, Mr. Balachandra Menon,
who is the President of our Sudama Club of
which 1 am the Secretary, quoted some
figures. I do not know from where he has
taken the figures.

THE VICE-CHAIRMAN (SHRI1
AKBAR ALI KHAN): He has vanished.

SHRT JAGANNATH PAHADIA He
has vanished but I have not van!

[ 21 MAR. 1968]
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shed. The President is gone but the Secretary
is here. He said that at least a 15 million-tonne
buffer stock should have been established and
he wanted to stop the import of PL 480
foodgrains. The Government is also thinking
in these terms and every effort is being made
to see that we produce more and more
foodgrains in the country so that we can stop
the import of foodgrains as soon as possible.
At the same time he has said that the prices of
foodgrains may go down. Of that also the
Government is conscious and a provision has
been made of Rs. 140 crores to build a buffer
stock of foodgrains.

Sir, T was surprised to hear Mr.
Balachandra Menon when he said that States
are so independent that they do not even co-
operate with the Centre in the matter of
procurement etc. I do not know what was in his
mind but we hope it is only the State and the
party of Mr. Balachandra Menon that are
talking about  independence of States. So far
as this side is concerned we fully stand for the
unity of the country asa whole. We do
hope that Mr. Balachandra Menon and his
Party will fully cooperate with us. Now, he has
referred to this Budget and said it does not lead
towards any ideology. ~ The Budget, as it is,
may not show the direction or the ideology
which we follow, The purpose of the annual
Budget is to further the long-term economic
objective and policy and to do so in a manner
consistent with the immediate requirements of
the economy. For this an appreciation of the
existing economic position is necessary before
coming  forward with any Budget proposals.
My friend has not taken into consideration all
these aspects. 4 P.M.

Then he said something about the rich
becoming richer and the poor becoming
poorer. I am glad that he also referred to the
Father of the Nation. Mahatma Gandhi and he
asked us to follow the traditions of Mahatma
Gandhi. May I say that it will be better if
instead of giving us advice, he himself and his
partymen followed the traditions of Mahatma
Gandhi? I may assure him that we will try and
follow the lessons and
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[Shri Jagannath Pahadia] teachings of the
Father of the Nation. I do hope that he and his
Party wiH also do the same.

Now, Mr. Chandrasekharan said that the
rise in prices has been very high. No doubt in
recent years the prices have gone very high,
but so far as the trend now is concerned, the
prices are going down. As the hon. Deputy
Prime Minister mentioned this morning the
index has come down by ten per cent. So to
say that even today prices are rising, I think, is
not fair. I would request the hon. Member to
go through the figures which appear every day
in the press, in every paper.

[RAJYA

He also suggested that in future there
should be no increase in taxes. I do not know
how we can predict today that tomorrow or in
the future there will be no increase in the
taxes. So far as we are concerned, we do not
want to raise any tax, but at the same time for
the welfare of the Society, for the defence of
the country, if it is necessary, we have to do it.
Today we cannot say 'Yes' or 'No' in this
regard.

He referred to agricultural income, tax and
said that it is one of the most important
sources of revenue. This is a State subject.
Therefore, it will not be proper to say
anything about this tax. If the hon. Member so
likes he may ask his State to levy agricultural
income-tax. As far as We are concerned, we
have nothing to say in this matter, because it
is a State subject.

Now, Sir, about exports he said that there
has been a shortfall. I have got the figures for
the last five years. In 1960-61 the export was
of the order of Rs. 660 crores. In 1966-67 it
has gone up to Rs. 1095 crores. The figures
show that the rupee value of our exports has
gone up to almost twice. If my hon. friend has
not seen these figures, I would like to present
him with a copy of the book which has been
published by the Finance Ministry. All the
figures are given here.

Now, I do not like to take the time of the
House, because the other points have already
been dealt with
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by the Deputy Prime Minister. Mr. Patil and
Baba Saheb have just now said that enough
attention has not been paid to agriculture. We
have greatly increased the outlay on every
item which is required for agriculture. So far
as the import of .fertilisers is concerned, as [
said yesterday, during the last five years it has
gone up ten times. So far as minor and major
irrigation is concerned, even this year we have
provided Rs. 71 crores for minor irrigation and
Rs. 110 crores for major and medium irriga-
tion power projects. So to say that enough
attention has not been paid to agriculture is not
correct. Then Baba Sahab said that nothing
has been provided for the co-operative sector
to help agriculture. In this regard I would like
to say that during 1966-67 short and medium-
term loans for agriculture provided through
cooperatives were Rs. 400 crores and this year
we have provided Rs. 650 crores. The figures
clearly show that every attention has been paid
for helping agriculture through co-operatives.

SABHA]

These are the points which my hon. friends
have raised here. Now, the last point was
raised by a friend of mine. He said that the per
capita income has gone down. I may say that
perhaps the figures have been taken from his
own collection. At current prices, the per
capita income in 1966-67 was Rs. 481 as
against Rs. 322 in 1961-62. Therefore to say
that there has been a shortfall in the per capita
income is not correct.

I would like to say that the points raised by
hon. Members have been dealt with and
nothing has been left out. This is all what I
want to

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): The question is:

"That the Bill to provide for the
withdrawal of certain sums from and out of
the Consolidated Fund of India for the
services of a part of the financial year 1968-
69, as passed by the Lok Sabha, b, taken
into consideration".

This motion icas adopted.

THE  VICE-CHAIRMAN
AKBAR ALI KHAN): W, shall now

(SHRI 1
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take up the clause-by-clause consideration of
the Bill. There are no amendments.

[21

Clauses 2 and 3 and the Schedule ivere
added to the Bill.

Clause i, the Enacting Formula and the
Title were added to the Bill.

SHRI JAGANNATH PAHADIA: Sir, I
move:

"That the Bill be returned."

SHRI NIREN GHOSH (West Ben-gal): Mr.
Vice-Chairman, I would not have normally
spoken, but I wish to take this opportunity to
bring certain points to the notice of the House
and the Government as well. My first point
concerns the administration of justice. Now,
Sir, how was Mr. Bachawat, a Judge of the
Supreme Court, appointed. That is a bit
ticklish question. As far as my information
goes, when Mr. Gagendragad-kar was the
Chief Justice of the Supreme Court, pressure
was brought to bear on Mr. Gajendra-gadkar
by the Birlas to appoint Mr. Bachawat as a
Judge of the Supreme Court.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Niren Ghosh, unless there
is very substantial proof, I think you must not
refer to it. A Supreme Court Judge has to be
respected.

SHRI NIREN GHOSH: I am not raising
this question lightly. That is why I have to
speak in the Third Reading. Otherwise, |
would have let this occasion off.

He superseded five Judges. For example,
Justice P. N. Mukherjee, he is a very good
Judge of the Calcutta High Court. On what
consideration he could supersede five Judges
and he was appointed a Judge of the Supreme
Court? This is a very serious question. High
Court Judges are superseded and somebody is
placed there. Our information is like this that
the Birlas have a hand in it. It is very sordid
what our justice is coming to, to what end.

Thlen. Sir, I would like to say another

thing. During those days when a furore was
being raised about the

MAR.
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so-called 'gheraos, Sir. Biren Mukherjee—
though the titles have gone, even now he is
Sir Biren Mukherjee, even in the telephone
directory; how it happens in our blessed land I
do not know; the titles are gone after
independence but he is entered there as Sir
Biren Mukherjee.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Too insignificant a matter to be
talked of on Appropriation Bill.

SHRI NIREN GHOSH: He made a speech
against 'gheraos.' Justice Wanchoo of the
Supreme Court sent a telegram to Sir Biren
congratulating him, and Sir Biren went to the
Deputy Chief Minister of West Bengal, Shri
Jyoti Basu, and told him, "Look here, here are

"

your Judges"'.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): There are many people who did
not favour 'gheraos'.

SHRI NIREN GHOSH: What occasion had
Justice Wanchoo to congratulate Sir Biren?
Just see how our highest Court of Judicature
in the country is functioning.
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I would place before you another point.
Justice A. K. Sarkar—of the Sarkar
Committee on the Aminchand Pyarelal deal—
he also superseded five Judges and was made
the Chief Justice. Why are these things being
done? It is always considerations other than
justice and seniority which are being brought
into play as regards the matter of appointment.

SHRI M. P. BHARGAVA (Uttar Pradesh):
May I ask from the hon. Member whether he
is aware about the method of selection of
Supreme Court Judges? It is not by' seniority,
he should know that. It is on the re-
commendation of the Chief Justice ¢ ¢ India,
and if we say anything about the selection of
the Supreme Court Judges, we are casting
reflection on the Chief Justice of India.

SHRI NIREN GHOSH: Since our
informations are these, we have reasons to
doubt.

SHRI M. P. BHARGAVA: It is absolutely
wrong, what you are stating.
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SHRI NIREN GHOSH: Why are they on
several occasions superseding Judges like that
without any reason?

[ RAJYA

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): But a very improper thing to
refer here.

SHRI NIREN GHOSH: It is a serious thing
that I have raised.

SHRI M. P. BHARGAVA:
information is far from correct.

SHRI NIREN GHOSH: How is it also that
just retired Judges of the Supreme Court are
appointed by the Government in several
places, in several Commissions, this and that?
If you persist in that practice, they will be
automatically under an obligation before they
retire that "we must please the Government so
that we can get an appointment”". Why don't
you follow the administrative procedure . . .

SHRI M. P. BHARGAVA: It is all wrong.

SHRI NIREN GHOSH: . . . that within two
years of retirement no appointment should be
given to them? These things are becoming
very serious. So, I am raising this question
with a full sense of responsibility.

Your

Then I would raise another small point. That
is as regards Works and Housing. That is about

the Controller of Stationery and Printing, Mr.
Lahiri. He is a fellow who had been in the
British army, and he is responsible for the
execution of seven partriots by the Britishers.
He turned approver for the Britishers and now
that fellow is being promoted-He has
tampered, Mr. Vice-Chairman, with tenders
that had been submitted to this Department.
There is definite evidence, it has been proved
that he has tampered with that. Even after that,
the fellow has been promoted from a Deputy
to be Controller. He is tampering with the
union also. It is a recognised rule that where
there is a recognised union, they cannot
encourage another union. Now on his own he
has set up another union there and is creating
all sorts of trouble. I have brought this mater
repeatedly to
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the notice of Shri Jagannath Rao. So far he
has not done anything about it, and great
trouble is browing there. He is definitely an
anti-Indian, a lackey. He was responsible for
the execution of seven patriots and he finds a
nice berth in the administration. It is a
wonder.
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I would say another thing as regards
Andaman and Nicobar islands. A strike is
going on there for two months, and a hunger
strike ior twelve days. A fellow is in his death
bed. There the administration is doing
absolutely nothing. They are taking the plea
that it is before the court. But one issue is
before the coun,, other issues are not. Even if a
small mercy is given to the workers —they are
paid very poorly—if they are given some
increment which even the administration
thinks they should get. but they are not making
any recommendation and they are sitting tight
and allowing the factory to remain closed, and
a person is on his death bed. He is on the point
of dying, he is fasting for twelve days.

Another thing in Andaman and Nicobar is
there is no self-government. This is the on,
Union Territory where there is no Territorial
Council and all that, nothing. Everything
depends on the Chief Commissioner. So, I
think there should be some kind of Territorial
Council there.

Another thing. In the last session here I
brought certain definite and concrete charges
against four Ministers. It is there, but they
have not come to refute that. The Ministers
concerned are firstly Shri Morarji Desai
himself. It concerns the allegation of now
huge sums went to his son and under what
conditions.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): That is a matter for discussion.

SHRI NIREN GHOSH: The  Cabinet is
concerned. There is what is called the Cabinet.
About Shri K. C. Pant | made an allegation that
the I Birla concern, before he became al
Minister here, passed a special reso-
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lution to give him an extra Rs. 60.000. | This is
very peculiar. Shri Arjun Arora made the
allegation. Under pressure from the party he
kept silent, but we cannot keep silent. Shri
Satya Narayan Sinha gave top priority to
Birlas for trunk calls. It was withdrawn later
on. Even the Ministers do not get that, but all
Birlas he put on the top priority list of trunk
calls. Is it not a question of favouritism? Then
that Shri Muthyal Rao who is connected with
some Hyderabad Birla concern, some Deputy
Minister Muthyal Rao—they should refute that
when it was made. They did not come even to
refute that. It is strange. That is another point I
am making.

Another point about the Chittaranjan
National Research Centre. In it, the head of
the institution, without any notice, for a
temporary period, through sheer favouritism,
had been appointed. All the normal rules of
procedure for appointment to that post were
over-ruled and he is continuing temporarily.
Research has gone down. He is interested in
decoration and all that. This was also brought
to the notice of the Ministry and nothing has
been done so far.

Then there is the question of the
Geological Survey. Dr. Triguna Sen himself
told me that he called for the papers. It
appeared in the papers. Eligible persons like
Shri Ram Krishna Das who are considered fit
were somehow or other through subterfuge
thrown out of the field and favourites were
inducted. There were lots of complaints.
Things appeared in the "Patriot". The
Education Minister himself knows about it.
Still T do -not know what has been done
about it.

I would like to say another thing about
mines. All safety measures there are being
neglected. You have recently heard that the
Kulti Foundry of Martin Burn is going down
due to so'l erosion. This is because safety
regulations have been violated and the
Government is sitting silent. They are going
scotfree doing as they like. But whenever a
worker is concerned, even if factory owners
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oreak contracts and agreements, he is hauled
up. Three hundred colliery workers of
Retibaty mines have been thrown out in

violation of the agreement. I have given
names to Shri Hathi twenty or thirty days

Ht UAATCEW : AE, q4|
faam

SHRI NIREN GHOSH:
the names.  JTff feu" I

1 have given

wft TIHTTAW : AET AT | AT
# wrer i e % fzar

ago but I have not heard anything about it.

SHRI NIREN GHOSH:  ?m WW
% km eft ~ ffr ?rfr “FRT 1 As regards
another  small  thing, namely, foreign
money, the Home Minister has said that

foreign money has played a part in the
elections. He conducted an enquiry and the
report has reached  their  hands, but they
will not place it on the Table of the House.
On what considerations is the Home Minister
keeping Parliament and the country in the
dark? Foreign money has played a big role in
elections. Some investigation has been
made by the C.B.I, but the results of that
investigation, whatever they are*l have little
faith in the C.B.I. —have not been made
public.  The report should be placed on the
Table of the House. It is a serious matter. The
very basis of democracy is being challenged
in our country.

There is another thing. Recently a news
item appeared that the Consul-General of the
Democratic Republic of Vietnam is not being
delivered his books. He is a diplomatic
personnel ond he is entitled to receive h.is
books and mails from Hanoi. They are not
being delivered to him on one pretext or
other. It is in violation of all canons of
diplomatic decency that a diplomatic
personnel is not receiving his papers from his
own country. It has appeared in the press.
Even the ordinary people there are receiving
their mails but the Consul-General is not
receiving his papers. Strange things are
happening in our country.
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Then there is that favourite boy of Washington,
Mr. Asoka Mehta, who took a leading part in the
devaluation of the Rupee. Why is he entrusted
with the Department of Petroleum and Chemicals,
the most strategic field in which foreigners,
particularly Americans, are so much interested?
Therefore, is it any wonder that he goes on
pleading for the establishment of fertiliser firms
in this country with imported ammonia when we
can in our own country manufacture everything
indigenously with naphtha? He is going to
America for importing ammonia. He is entrusted
with that important portfolio. Is it under pressure
from Washington that he is going there for that
purpose? Therefore, why should Shri Asoka
Mehta be entrusted with that portfolio?
Everybody knows the dirty part thlat he played in
the devaluation scandal. He is again playing a
leading part looking to the interests ot foreigners.
It is a very serious thing.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN): You must finish now.

SHRI NIREN GHOSH: I have more or less
finished. So these are some of the points that I
wanted to raise. The Government should take
note of
them.

ot frism Twt ¢ o, 2o 5o
Fror wewTe & o 7| A fafws wrars
# avreat &, a9 WA A= ATA AT
¥ feefr 3, ol Rl & oaa s,
T WL HT, AT FV | AFFT AT 39
o g #1 aurt 3 & fag &F
gu &, ag &t AT & §OhI AT FA
¥ fort g g & o2 ag safea fr g
ACHIT 7 W7 aF qare 57 A7 frger
st g1 w7 ey Fré T e T2
FaT 97, T 1Y qAvEy # T 7
A I M WA ATRT AT FT TS
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g
SHRI NIREN GHOSH: That is the

U.S. two-China theory.
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): It has gone to the Chairman.

SHRI RAJNARAIN: It has gone to the
Chairman but I have got every right to read it
here.
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SHRI M. P. BHARGAVA: I would like to
know from the hon. Member under what item
of Vote on Account he is speaking at present.

SHRI BHUPESH GUPTA: He is speaking

on the Home Ministry.

MAR.

SHRI M. P. BHARGAVA: [ am asking Mr. |

Rajnarain, not Mr. Bhu-pesh Gupta.
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SHRI JAGANNATH PAHADTA: Mr. Vice-
Chairman, Sir, I will not take much time of the
| House as most of the points have been replied
to again and again. But one point
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has been left and I would like to refer to that.

That was particularly referred to by Shri

Rajnarain. It has been said that tax relief has

been given to the persons who are well-to-do

and no relief has been given to the poor.
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SHRI BHUPESH GUPTA: I would like to
know whether he is replying. If that is so, then
I am only pointing out that reference has been
made to a news item in the 'Statesman' and it
is quite clear that the Central Intelligence
Bureau and the CIA have got connections. He
should therefore say something with regard to
it.

SHRI
I am very
that  Shri

JAGANNATH PAHADIA:
sorry, Mr. Vice-Chairman,
Niren  Ghosh  the other
day stated, when I was moving a
Bill, that some responsible Minister
should be here. I do not know whe
ther Deputy Ministers are  responsi
ble or not. I would like to request
him that he should consider that we
are also responsible. If not to day,
at  least tomorrow we  will be
responsible. 1 hope he  will
encourage us. I would like to draw the
attention of Shri Rajnarain that certain
provisions have been mace in the Finance Bill
which are aimed at rationalisation and
simplificatin of the tax structure and also
improvement in the investment climate. The
new tax incentives sought to be provided
through the Bill are designed to encourage
additional personal savings, promoting our
exports and improving the productivity of our
agriculture and industry. I hope I. !" H:: atSS
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when our production in agriculture and
industry rises, definitely the section of the
society which is known, as poor will be
benefited by gettingi more and more
employment and also things which they are
now not getting.

1968]

I would draw the attention of the hon.
Member to the fact that in, view of the need of
the Government for financial resources, there
was virtually no scope for providing any
major tax concession. In the corporate sector,
the proposed discontinuance of the Dividend
Tax and the reduction in the rate of Surtax
from 35 to 25 per cent, would result in
marginal modifications in the tax liability, the
main object of which is to attract greater
investment in company shares. The exemption
from tax of the first Rs. 500 of Indian
company dividends, in all cases, is only a
rationalisation of the existing provision.

In regard to personal income taxa:-tion,
while the Bill seeks to discontinue the
separate levy of unearned and earned income
surcharges, it also raises the rates of basic
income-tax on incomes in the slab over Rs. 1
lakh. Besides, the rates of ordinary weslth-tax
on wealth in the slab over Rs. 10 lakhs are
also being raised by 1/2 per cent. These mea-
sures are, primarily, intended to rationalise the
tax structure and simplify tax calculations.

One point was made regarding tax-evasion.
I think hon. Members have gone through the
Bill. Some provisions have been made in the
Bill to check tax evasion and in this regard I
would draw the attention of Members—and
which has already been stated by the Deputy
Prime Minister here and in the other House—
that it has been decided to set up,
departmentally, a valuation organisation for
securing proper valuation of lands, buildings
and other assets on a uniform basis, for the
purposes of wealth-tax on capital gains, gift-
tax and estate duty. There are some other
provisions also. Not only provisions for fine
but provisions for conviction and R.I. up to
six months have been made-.



5815 Appropriation (Vote on
Account) Bill, 1918

[Shri Jagannath Pahadia.]

Therefore these provisions are included to
secure that in future there will be no tax
evasion and we will try to realise the taxes.

SHRI BHUPESH GUPTA: Will there be
no tax evasion in the future?

SHRI JAGANNATH PAHADIA: That is
what we are expecting. We will try to see that
there is no tax evasion.

Certain points have been raised regarding
foreign policy. These can be discussed when
we discuss the foreign policy here. So I need
not reply to those points but I am surprised to
note that Shri Niranjan Varma said something
about the honour gjven to donkeys on 26th
January on the Republic Day. I think the
donkey is a symbol of labour and the dignity
of labour should be recognised in this country.
When we know how to honour donkeys, we
will know how to honour bipeds also. He said
something about by Government. I assure him
that when I form my Government, I will
definitely take his advice whether donkevs
should be included in the Cabinet or persons
should be included. I hope he will be satisfied.

SHRI BHUPESH GUPTA: You mean to
say that there are not enough donkeys?

[ RAIYA

SHRI JAGANNATH PAHADIA: 1 only
know that we are of your age.
THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): The question is:
"That the Bill be returned." The motion
was adopted.

THE VICE-CHAIRMAN (PHRI AKBAR
ALI KHAN): The question is:

"That tlie Rill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1957-
68, as passed by the Lok

5816
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Sabha, be taken into consideration".
The motion was adopted.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN):We shall now take up the clause
by clause consideration of the Bill.

Clauses 2, 3 and the Schedule were added
to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.
SHRI JAGANNATH PAHADIA: I move:
"That the Bill be returned".

SHRI BHUPESH GUPTA: Sir,...

THE LEADER OF THE HOUSE (SHRI
JAISUKHLAL HATHI): If the hon. Member
wants to speak certainly he is at liberty to
speak as much as he likes and we do not want
to limit him. The only point is, we had given
two hours and we have discussed for three
hours. Let us decide how long shall we discuss
so that we know how long we should sit.

SHRI BHUPESH GUPTA: Let us see.

SHRI JAISUKHLAL HATHI: We sit for
half-hcur? Let the Chair decide.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): There is one more Bill
st TremTow 2 of gofY, SEEr
Y ORrAaTE ¥ & S A A A Fr
2 ha afard ¥ ar 7 4
THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): In view of the appeal by the

Leader of the House I would request you to be
brief.
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5 PM.

SHRI BHUPESH GUPTA: After hearing
the hon. Member, we feel that we are in a
comic show. I would like to highlight one or
two points in this connection. First of all I
should say a few things about the foreign
policy on which there was no reply. I think it
is a scandalous thing that this Government is
still having trade with the South Vietnamese
Government and only recently in the other
House they revealed that certain materials are
being sent to South Vietnam, knowing fully
that South Vietnam is a puppet of the
Americans and naturally, the Americans are
waging a war of aggression against the Viet-
namese people. Under the circumstances I
cannot at all understand how the Government
which claims to be non-aligned and claims to
be the chaimpion of peace, etc. could take
such a step as to trade with South Vietnam.

At the same time they do not have any trade
with the Democratic Republic of Vietnam.
This is a serious matter. This is clearly a kind
of association with the American aggression in
Vietnam. This is what I would like to say. Not
only that; we find recently—they have
revealed—that a number of books, pamphlets
and publications about the Vietnamese peoples
resistance against the Americans are not being
allowed to come into this country. They are
either banned or they are not allowed under
the Customs Regulations, and so on, to be
imported into this country. The books relate to
the glorious defence of freedom by the Asian
people against the imperialist aggressors who
have come from 10,000 kilometres in order to
endanger the freedom and security of the
entire region. I should also like to ask in this
connection why, for example, the German
Democratic Republic is not being given full
diplomatic recognition. It is clear dis-
crimination against the peace-loving German
Democratic Republic, which is friendly to us,
which has stood by
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us in hours of crises and difficulties of this
country, whereas the recognition is given to
the Federal Republic of Germany which is
against us, which supported imperialists
whenever there was an open clash or conflict
between our interests and imperialists'
interests, as they are always. Besides, you
know that at the time of Indo-Pak, war, and on
other occasions also, this Federal Republic,
this Bonn regime ran a campaign against our
country. Many things are written there and
published there which are anti-Indian, violent-
ly anti-Indian, and all that. Besides that, the
West German Government is trying' to have
access to nuclear weapons, and it is becoming
a major threat to peace, not only in Central
Europe but in the whole continent of Europe
and in the world. Now such a war-mongering
Government, a revanchist Government, where
Hitler's A.D.Cs. and others, supporters of
Nazism, are being placed in high positions, a
Government that is  revanchist, that
Government is recognised, and not the German
Democratic Republic. Well, I would demand
that German Democratic Republic be given
full diplomatic recognition and the present
policy of withholding recognition from them
under the pressure of West German
imperialists and the Americans and the British
be given up. It is in our national interests that
we recognise the German Democratic
Republic. I say national interests and that point
has to be made. Mr. Vice-Chairman. I think
that the kind of stand that we have taken in
regard to the two States is not tenable. The
reality of two German States had been
accepted by Pandit Jawaharlal Nehru, and he
spoke on the subject here. And how is it that
only one State is recognised, that is, the war-
mogering State, the revanchist State, the
imperialist State, the State that wants to arm
itself with nuclear weapons? Therefore I
demand full recognition. Now the second point
and I have done with it. 1 shall now very
sweepingly pass on to the other ones. The third
point is that nothing is said about the
Commonwealth. Now, as you knew, in
England public opinion is being  roused
against the Wilson
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Government so that it does take certain steps
against lan Smith's regime in Southern
Rhodesia. But our Government is keeping
absolutely quite. I think the time has come for
the Government—it is long overdue
actually—even in the context in which I am
speaking, for the Government to come out of
the Commonwealth; the Government should
have no association with it. On the contrary,
we find that recently the Government of India
had entered the Commonwealth Secretariat
and placed one Mr. N. C. Sen Gupta, perhaps
an officer of the External Affairs Ministry,
there. I think he is now employed in the High
Commission and in the Secretariat of the
Commonwealth. This is a scandalous thing.
Now we must prove our bona fides by
concrete action, and unless strong public
opinion, strong world opinion is able to. have
very heavy pressure on Downing Street for
taking action, armed action, military action
against Mr. lan Smith's regime in Southern
Rhodesia, we shall not achieve our objective
easily. Therefore 1 say, coming out of the
Commonwealth would be a concrete step in
this direction. With regard to foreign policy I
do not want to say very much; I leave it at
that.

Now with regard to another matter I
understand it has not been discussed very
much. I am surprised that Mr. Morarji Desai
has said that the crisis of the Dollar, rather the
financial and monetary crisis in the West,
especially in the United States of America,
would not affect our economy. I do not know
how Mr. Morarji Desai comes to such a
conclusion. Mr. Vice-Chairman, you know
some time ago the Pound Sterling' had been
devalued, and the devalued Pound itself was a
sign of the crisis, not only of the British
economy, but of the Western economy as a
whole, an economy which is undoubtedly
dominated by the United States o.f America,
which is now full of internal crisis. We were
told that the Dollar was stable. We were told
that the Dollar was invincible. As you know
the par value of the Dollar had been fixed in
1938

[ RAIYA
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at 35 Dollars per ounce of gold. Thirty
years have passed since then; much has
changed since then. Thirty years have
passed and the Dollar certainly does not
occupy that position today. It has fallen into a
crisis on account of the heavy expenditure in
Vietnam, war expenditure in Vietnam, and
other military commitments of the United

States of America, and United States of
America itself is shaken by this crisis.
But Mr. Morarji Desai says nothing will

happen. Now attempts are being made by
the so-called Gold Pool Club of seven
nations. Meetings had been held in Washing-
ton in order to avert the situation. And there
had been again a dual arrangement, there
are two markets for gold. All these things have
been created. We should not be misled by such
a thing. The Dollar has been shaken. Nemesis
has come upon the Dollar. Now, what the
Americans, the British and the others
would be doing, this is very very impor-tsnt
for us to understand, Mr. Vice-Chahonan.
Their attempt will be to pass the crisis of
the capitalist economy, especially of the
Western capitalist ~ economy, on to the wor-
kers in their own countries. No wonder that
today three million unemployed are already in
the United States of America, and
unemployment is going on also in England,
and other countries associated with the
Western bloc. This is an important thing to
note. And now, secondly, there is recession in
the economy of practically all the Western
countries. The rate of growth of the economy
in  the Western countries has been  declin-
ing. And these are signs you must take
proper note of them. What are they going
to do in this situation? And that you must
assess correctly. It does appear that it is an
incompetent and illiterate ~ Ministry—the
Finance Ministry—and the Finance Ministry
of the country does not know how to assess
the  economic situation in the world, and in
that context understand the Indian position.
Therefore, the crisis of the Dollar should
not be minimised in the way it is being done
here. Deliberately a section of the Indian
monopolists is trying to make out as if it will
not affect us. In the first instance
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our exports will be affected. Secondly, we are
tied up with the economy of the West, in a
very serious manner with the United States of
America, with West Germany, with Britain,
and so on, and you know that the Dollar is in
crisis, it is really the citadel of capitalist
economy and it is now in crisis. I am not
saying that because, immediately, they had to
increase their Bank Rate by half per cent, that
is to say, it is now 5 per cent. Since the 1929
crisis such a thing never happened. Therefore
you must take note of the fact that world
capitalist economy, imperialist economy, is in
a state of serious crisis, a deepening crisis
today, mainly of course as a result of heavy
military commitments and war expenditure in
Vietnam and other places.

[21

Mr. Vice-Chairman, we would like to know
from the Government what is their strategy
because our economy is tied up with that of
the West in very many ways. Our external
trade, the bulk of it is still directed or patterned
even now in that way. If you look at it you will
find that this trade flows in that direction and
if you take into account the U.S.A., West
Germany, England and other countries you
will find that the greater part of our external
trade whether it be import or export, is in that
direction. That is one thing. Secondly, we are
indebted to the West to a very great extent, to
the United States of America and so on. Our
debt with the USA is not less than some three
thousand crores. Our foreign debts have gone
up and it is now over Rs. 6,000 crores. In such
a situation we are placed in a very difficult
position. That is quite' clear. Even when the
dollar was not under any crisis, they forced in
1946 June the devaluation of the Indian rupee
in order to pass on the burden of their crisis to
the developing' countries. Now you can
understand what the position will be when the
dollar has been shaken. All the time it was
webbling. It was a financial or monetary crisis.
Now it is not only a monetary and fiscal crisis
but it is an economic crisis which has broken
out in the West. In such a situation what is
required isa re-
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examination of our economic relations with
the West in the matter of our foreign trade, in
the matter of our very many bilateral agree-
ments, in the matter of the International
Monetary Fund and the World Bank and
indeed, with all thje capitalist countries of the
West. But nothing is being done. On the other
hand, Mr. Vice-Chairman, I am surprised that
the Government should be trying through their
propaganda departments to create an
impression as if we are not going to be
affected by all these developments when the
rest of the world is taking steps one after
another, to meet the crisis. All the countries
which function in the orbit of the capitalist
economy are taking steps to meet the crisis.
Here we should at least try to develop our
trade and other relations with the socialist
countries and with the non-aligned countries.
That is important. We should consider
seriously the suggestion of the non-aligned
powers to have conferences and so on. We
have seen what has happened at the UNCTAD
and how the developed nations have tried to
sabotage all attempts on the part of the deve-
loping nations to come together and press their
demands in order that the developing nations
may get a fair part on the basis of better or-
ganised economic relations.

Therefore, 1 say the Government has no
policy when the capitalist economy is entering
the phase of a serious crisis in the London
market, in the Washington market, in the Paris
market and so on. And in such a situation we
find complacency being shown on the part of
the Government. I say steps should be taken
and I am surprised that Shri Morarji Desai is
not dealing with this matter. I warn you, if you
do not take measures from now, if you do not
build up your defences against the
approaching deepening crisis, the crisis which
is affecting the capitalists, especially with
regard to their economy, we shall be rendered
absolutely defenceless and these powers
having fallen into this crisis will try to shift the
burden of the crisis on to their own workers
and to the developing nations of the world
like ours, (Time bell rings).
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One thing more—something political—
and I finish. I would not wish to say many
things at this stage. Mr. Vice-Chairman,
when you smile it is good, otherwise I feel
discouraged. Your smile is so sweet. Now |
would only say that yesterday Mr. Chavan
admitted that something wrong had happened
in Punjab Assembly. Today he should admit,
if he is consistent, that strangers were present
in the Assembly Chamber, also that the
police had come. Indeed he admitted it and he
deplored it. If he does not dispute it then it is
clear that the Budget was "passed" there in
the midst of those persons who were present
in the Chamber of the Assembly, within the
House itself and so the whole thing is null
and void even on that ground. I hope even
Mr. Chavan will take note of this thing.

Mr. Vice-Chairman, finally I say that the
Governor's posts should be abolished.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): You have already said it
before.

SHRI BHUPESH GUPTA: Yes,but what
have I not said before?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Why repeat it now?

SHRI BHUPESH GUPTA: 1t is clear that
the Governor's posts should be abolished.
There is no need for them at all. With' regard to
the Calling Attention notice on another matter
a vigilant Member has already done it. You are
a vigilant Vice-Chairman, and you know that
news has appeared in the Statesman of a C.B.I,
report which the Government has not
published. The Statesman has published it and
it seems it has leaked out. If this is a leakage it
must be said that even the intelligence reports
of their highest bodies become available to
newspapers even when Parliament has not the
slightest hint of it. That itself is a matter for
investigation. Therefore I demand that an
investigation should be started at once to find
out how this leakage took place, who is
responsible for it in the Central Intelligence
Bureau or in other'
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places so that such leakages may not take
place in future. (Time bell).

And finally all the detenus should be
released. Again and again I have been
pleading for that and saying that all the
Tripura detenus should be released. Mr. Vice-
Chairman, Tripura is under the Centre and
some 40 persons, former M.Ps, former
M.L.As., mostly belonging to the Marxist
Communist Party, are under detention under
the P.D. Act. There is no justification at all for
this kind of action being taken against them.
The action is taken with a view to suppressing
the democratic movement in Tripura. So I say
all of them should be forthwith released.
Similarly all the detenus in West Bengal and
other places should be forthwith released.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): That will do.

(Time bell rings). SHRT BHUPESH
GUPTA: Another important thing I have to
say and I will do it in one word. It is
important. The Rajya Sabha elections will not
take place for West Bengal because there is no
Assembly there. I wish the West Bengal As-
sembly was kept suspended for two months
and dissolved after the Rajya Sabha elections.
I do not know why this standard was not
followed. In this connection I must say one
thing. Today, after the populations have
changed the allotment of seats, the quotas to
the various States have changed to some
extent. It was according to the population then
existing. But now (Time bell rings) let me
finish my sentence, Sir, In the Fourth general
elections some of the Assemblies have got
more seats. West Bengal and others have got
more and others have got less. I think the
allocation of seats in the Rajya Sabha should
be accordingly changed. In view of the
increase in population West Bengal and other
States should get more seats. It is only fair. I
hope the Government will take steps in this
matter, because seats were allocated on the
basis of the 1951 census. Since then there was
the 1961 census and after that also the
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populations have increased. The result is
that you have readjusted the seats in the Lok
Sabha and some States have got less
compared to others and some have got more
than what they had during the third general
elections. You have increased or decreased
as the case may be, the seats in the
Assemblies in the various States. Therefore
it is perfectly logical to follow the same
procedure in the matter of the Rajya Sabha
also and some adjustments should be made
and consultations should take place. This
matter should be attended to. I say these
thing's because the Rajya Sabha elections
are taking place and some of the States will
suffer. It is clear. I hope they will not suffer
any more.

Thank you very much.

[21

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Mr. Niren Ghosh,
please take only five minutes.

st ToAREY g fiae qE
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): We have already
exceeded the time.

SHRI NIREN GHOSH: 1 will be brief.
One point I want to refer to is that the
International Control Commission had gone
to the Pathet Lao area in violation of the
agreement. The agreement was that if the
three parties in Laos wanted it. only then the
ICC. would go there. Without the agreement
of the three parties and when the neutralist
government had fallen there, yet possibly
under the dictates of America, they went
there against the wishes of another member
of the Commission, namely, Poland, in order
to show our bona fides to the Americans,
who want to interfere there also. Mr. Vice-
Chairman, it is time that the I1.C.C. is wound
up and India should get out of the I.C.C. The
I.C.C. should b, disbanded because it has
become an instrument in the Americans to
interfere in the Indo-China peninsula.

As for the Tripura detenus ... 1
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): He has said that.

SHRI NIREN GHOSH: Yes, and I support
what my hon. friend here said and I also say
they should all be released. Another thing is
this. One Kedar Ghosh of the Statesman has
been given Padma Shree by this Government.
I don't know why. You see, this man was the
special representative in the Eastern region in
1964 and high officials of the Intelligence
Department of the Gov-ment of India briefed
him and he made slanderous accusations in
the press under the influence of the
Government. And this man who was an
ordinary journalist has been made the
Resident Editor in Calcutta. It is a dangerous
development that is taking place in the States-
man there and now you have honoured him
with a Padma Shri. What is this? It is a
scandal. This is the second thing.

The third thing is, why is our country
spending Rs. 1,000 crores on defence? What
for are we arming?

THE MINISTER OF STATES IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): You should know this.

SHRI NIREN GHOSH: It is strange. There
is not going to be a war with China in the
immediate future. Anyway, India is now wea-
kened. It is far far weak in relation to China.
But that apart, you may say Pakistan is our
enemy. Even if we take that for granted you
need not spend Rs. 1,000 crores. I have an
apprehension that you are arming in order to
provide a centre of gravity for those countries
of South East Asia which are western-
oriented. It is for them you are providing a
centre of gravity. That is what you are doing
and that is what I am suspecting.

1968 ]

Now. about this MIG complex, I would
like to know whether we will be self-
sufficient right from designing up to
complete manufacture after it is set up or
whether we have to go to the Soviet Union
for spare parts, components, etc,
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That is what I want to know. Can we have all
the technical know-how and all the resources
for its manufacture indigenously, after the fac-
tory is set up? I do not want my country to be
dependant on any country in such matters
whether it is China or Soviet Union or
America.
That is what I want to know.

Now as regards weightage . . .

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): No. no. Your five minutes over.

SHRI NIREN GHOSH: In our j State for
every seven Assembly seats there is one Lok
Sabha seat. In U.P. for every four or five seats
perhaps they have one Lok Sabha seat. I have
found in discussions with the Election
Commission that there are discrepancies and
there is overweightage in certain regions and
underweightage in certain re- , gions. Such
things are there. It is a serious matter and it
should be gone into.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Raj-narain, five minutes.

it TEETemY - # ug oA st
A oa FT qg qTAT AT ARAT §
fr maaEs @S | I
Y39 H T, U ATE ¥ 9T 90 g
T 9T UF FAEAT FT HFAL AT
2 1 w9 fF 3% I A 40, 50,
60 FITC A 9T UF TEFEHAT A1
FeET AT E |
SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, the Rajya Sabha seats could also
be increased. Even under the Constitution we

have half the seats of Lok Sabha. We are not
half.

st oW s e e
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SHRI LOKANATH MISRA (Orissa): Mr.
Vice-Chairman 1 support Mr. Bhupesh
Gupta in his suggestion for increasing the
number of Rajya Sabha seats in respect of
the States. If that is possible, I shall be only
too happy. If West Bengal gets three more or
two more, then Orissa will get one more and
I shall be only too happy to accept such a
suggestion. I would implore, through you,
Sir, the Election Commission and the Law
Minister and whomsoever is responsible for
this to look into it and if they have to
increase Rajya Sabha seats . . ¢

SHRI BHUPESH GUPTA: If
Rajya Sabha remains.
o IR ® . THYT FT, U5

ara & qaar § | frare aficwg siw g3
FT a1 PT A wZT ¢ AR Faar S
sit oy fasy ; A A7 AT
g
sy qeroaw ;& sgar § O fF
e aftag Y W1 F91 9R Oww T
A ww w4, & <A T §

Wt wiware st © WO TEE

A G, AR WAEd U R | g A

a1t § 7% $53 & W WIw 1 gy
ag ®fgq |

SHRI BHUPESH GUPTA: I make it

clear that if the Second Chambers are to be

abolished I am all in favour of it. Do not

misunderstand me. But if they remain, you
have to increase
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the seats. Now, the seats here have been
allocated on the basis of the 1951 census. The
Constitution provides that Rajya Sabha can
have a number equal to half that of Lok Sabha.
Anyhow, whatever it is, reallocation has to be
made on the basis of the population, as you
have done in the case of West Bengal.

SHRI LOKANATH MISRA: If it is
increased it is not that it will only help us, the
Opposition Parties. It will also help the
Congress because they are in damn necessity
of more seats for themselves. I find that in
many of the States they are in a soup. They do
not know whom to choose and whom to drop,
so much so that it appears from the newspapers
that there would be some nominations out of
the candidates who have been dropped by the
Congress. Names which have been taken up in
the State Parliamentary Board and the Central
Parliamentary Board are being considered by
the Home Ministry —it appeared in the
newspapers—for nomination by the President.
If that is done, it is one of the worst traditions
they are going to introduce. I am putting up a
new point. You kindly listen. They are going to
nominate people whose names were considered
by the State Parliamentary Boards seriously.

SHRI BHUPESH GUPTA: We should
oppose it.

SHRI LOKANATH MISRA: I am doing
that. For the past twenty years at least. Pandit
Jawaharlal Nehru, because he believed in pure
democracy and not adultratcd democracy . . .

SHRI BHUPESH GUPTA: Nomination is
not meant for that. (Interruptions). One of
them is going to be nominated. It is a matter
of Government policy.

SHRI LOKANATH MISRA: The
recommendation has to be done by the Home
Ministry. The President does not go and
search for people all over the country. It is the
Home Ministry that does it. If that is done it
would be very difficult for the nominations to
be made. For such members to be nominated,
who did not get a ticket in the Congress, but

SABHA ]
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get through the backdoor nominations to
function in this House, [ warn the
Government, is not right. The Congress
office at No. 7, Jantar Mantar Road, has now
become the largest employment exchange,
because it has to rehabilitate the maximum
number of discredited people who have
suffered reverses . . .

SHRI G. H. VALIMOHMED MO-MIN
(Gujarat): In Gujarat the Swatantra Party has
not been able to put up even one candidate.

SHRI LOKANATH MISRA: You can get
up and say that, but not when I am speaking.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Please sit down.

SHRI LOKANATH MISRA: Take your
own time and say that. Now. it is the largest
employment exchange, where the largest list
of unemployed persons is probably
maintained. Now, I call it . . .

SHRI BHUPESH GUPTA: It is the worst
list of unemployed persons.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Misra. please wind up.

SHRI LOKANATH MISRA: Therefore,
employment should not be sought through
the recommendations of the Home Ministry
to the President for nominations to the Rajya
Sabha. If that is done, it would be against all
the good traditions that we have till now
built up in this House and I would implore
you and through you the whole of the Gov-
ernment, Mrs. Gandhi's Government ¢ . ¢

SHRI BHUPESH GUPTA: The Congress
and the Opposition should sit together and
decide the principle as to how the four seats
are going to be filled.

[21 MAR.

SHRI K. C. PANT: Let Mr. Bhu-pesh
Gupta speak for all the Parties.

SHRI LOKANATH MISRA: The
principles are laid down. The conven- j tion
has been, all through, that whosoever came
here on any part-, j ticket, either to this
House or to the
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other House or to any Legislature, or whose
name was considered by any of the parties,
becomes a partisan. Therefore, even if he is
efficient in any particular field, his name
cannot be considered for nomination. That has
been the convention and trar' tion and I do not
think, this Government is going to break it. If
they break it, the nominated Members will
have a hell of a time in this House to continue.

wY AT @ S, FETT 0
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gx &=l & o ot araa 771 oo gma
Wz ama g st sar &1 & f&
e T et aw & g fad
A ZFAT Y T AT IR gfEe
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SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, my suggestion is that the Prime
Minister should call a conference of all the
Parties represented in Parliament and decide
the principle on the basis of which the
Government will approach the President for
filling the four nominated seats in Rajya
Sabha. It should not be left to the Congress
Party, to the Prime Minister and the Congress
Government, because the Constitution pro-
vides that men of special calibre should come
here. It is not to be a sort of guided by partisan
considerations, especially of the Congress. T
think the basis of the arrangement should be
decided.

5834

(Interruptions)

SHRI JAGANNATH PAHADIA: Again,
points relating to political and foreign policies
have been raised and
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it is only a repetition of the speeches. Therefore,
I do not want to reply. Only there is one point
which has been raised by the hon. Member,
Rajnarainji, in regard to the development and
upliftment of Harijans. I do agree with him that
we have not been able to help them as much as
we should have. But may I ask the hon.
Member, Rajnarainji,’ what he and his Party
have done for the upliftment of Harijans?

SHRI BHUPESH GUPTA: On a point of
order. (Interruption) My point of order is this. It
is convention and principle that when Members
make certain suggestions to the Government on
matters relating to policy, the Government is ex-
pected to reply to them or say: "We have not
decided it. We shall consider it." It is not open to
any Government Member to ask: "What have
you done". The Government under the
Constitution . .

HON. MEMBERS: What is your point of
order? There is no point of order.

SHRI BHUPESH GUPTA: Please listen. If
you have a little patience. I shall say it. Under
the provisions of the Constitution, the
Government is responsible to do something.
When we are asking the Government to do
something or criticise something, in answer to
this, it does not lie in him to ask: "What have
you done?" We are not in the Government and
besides we have raised a number of points. I
find the Leader of the House is present here.
Why the Leader of the House who is a member
of the Cabinet is not saying anything? Even with
regard to the suggestion that we have made
about Rajya Sabha nomination, biennial
nomination, he is not saying anything. I hope he
will convey our feelings to the Prime Minister
as to how the nomination should be done.
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): I think when Ministers reply,
they are replying on behalf of the
Government. As such they should reply what
Government's attitude is and not refer to what
the other parties have done.

SHRI JAGANNATH PAHADIA: 1 was
simply trying to explain my point of view.

SHRI BHUPESH GUPTA: You are not a
Member of this House . . .

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Please sit down.
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SHRI BHUPESH GUPTA: They should be other backward classes are also included in that
taught. You are very good, you have said that. section, I doubt whether a single member
See how he took it, "I have explained my belonging to the Harijans or Adibasis can come
point by view". You are not a member of this to this House or to the other House, because all
House. You can speak only as a member of the landlords or al] the education kdies will como
the Government, on behalf of thein their seats. Therefore, this statement of Shri
Government. Rajnarain I reject outright not as a Member of

this House but as a Member of Parliament, as a

member of the Government, as a member of the
st THATEW - ¥ oraey syEed Congress Party, because this is a statement, a

H‘q’a‘q’ﬂﬂ'@'g|q1ﬁqﬁll-q E{ﬁm resolution . . .
arfgu fa ST STTISTerT &7 F7E 37 SHRIRAJNARAIN: On a point of order . . .
quferefY ©§ A1 9 qifeet ¥ @12 3§ 9A9 SHRI BHUPESH  GUPTA: On a point of
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THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN): You are repeating. I do not want you to
say anything further.

SHRI JAGANNATH PAHADIA: 1 simply
wanted to explain my point of view. I simply
posod the question to the hon. Member, Shri
Rajnarain, to explain my viewpoint. I reject out-
right the proposal made by Shri Rajnarain that
this Government or the Congress Party should
accept the proposal made by him that 60 per cent
of the seats should be reserved for Harijans,
Backward Classes and ladies.

SHRI RAJNARAIN: And Muslims.

SHRI JAGANNATH PAHADIA: This is the
most mischievous resolution passed by any
party. Reservation has been given under the
Constitution. The Harijans have a reserved quota
according to the law which is a certain percen-
tage fixed by law. If the ladies and
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THE VICE-CHAIRMAN (SHRI AKBAR

ALI KHAN): No point of order. Sit down. Mr.
Pahadia, you refer to the points only.

SHRI JAGANNATH PAHADIA: I refer to
the points only. I think he has understood my
point of view, what I wanted to say, that the
proposal is very mischievous.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Pahadia, you address the

»i TEETEY : wE A 7

At serwra agifear © = AT AR
W‘ﬁ'l - . |

I R
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SHRI JAGANNATH PAHADIA:
I am sorry, Sir, T have to state my
point of view.
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Chair. You need not address him. You go
ahead.

SHRI BHUPESH GUPTA: I got up on a
point of order . . .

SHRI JAGANNATH PAHADIA: 1 reject
the proposal of Mr. Rajnarain.

SHRI BHUPESH GUPTA: My submission
is it is not fair. I know he is a young Minister.
He has to learn. But you see the way he is
replying. He is quarrelling as if itis a sort of
playground showing his
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iisticuff like that. You should not do that.

SHRI JAGANNATH PAHADIA; I know
what you have done for Harijans. Please
excuse me for saying so.

SHRI BHUPESH GUPTA: I am concerned
about his age and anger. That is what I am
concerned about.

THE VICE-CHAIRMAN (SHRi AKBAR
ALI KHAN): 1 have heard you. T have
advised that he should speak with a little
calmness and quietness. As a senior
parliamentarian you must help him.

SHRI BHUPESH GUPTA: I am helping
him.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) « All right. Sit down.

SHRI BHUPESH GUPTA: When you get
up, you remember that you must not lose
temper as a Minister. Secondly, you must
know how to evade inconvenient questions.
Thirdly, you must know how to tell lies.

SHRI BHUPESH GUPTA: When is any
ot T T O S &
7 fadggd wwm fF dF 7 Qo W
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o, T sy wvr E, S JeeT g
Eicll
exchange between us, he will do better.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN). It is very unfair. You do not
allow others . . .

SHRI BHUPESH GUPTA: We are
allowing him. You haVe not understood it,
Mr. Vice-Chairman.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): The question is:
"That the Bill be returned."
The motion was adopted.



